
RATIFIED MINUTES OF MEETING No.22/16 0F NORMS COMMITTEE‐ I(DES‐ I
SECT10N)HELD ON02.02.2016

Please Note

ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to
by the concerned firm and may be responded accordingly.
It may also be noted that Shri Parveen Sharma, DDG has since been transferred from
DGFT to Department of Commerce. Hence all applications/representations/reply to
the Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT and
chairman, NC-I or to shri Haradhan Das, FTDO, DES-I section. Their email
addresses are: darshan.sinqh@nic.in & haradhan.das@nic.in/nc1.deft@nic.in. All
firms are also requested to maiUsend their present valid email addresses so that
correspondences can be made through email only.

The meeting No. 20116 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held
on 05.01.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of
Foreign Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4)
of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of
the Commiftee were present in the meeting: -

SI.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

Sh S.K.Jain′  D.0. 428A 23063321

Extn.3318

23063166

DIPP′ U.B.

2. Sh.  Kanwa‖ nder singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802

Extn.2459

DC(MSME)′ N.B.

3. Shri O.P.Sharma′ J:A 223 23071442 DCPC′

Shastri Bhavan

4. Sh.Haradhan Das′ FTDO 404 23061562

Ext.265

DGFT′ U.B.

I -The Committee considered the individuol coses of the ooendo of this meetina oeneroted throuoh the
online svstem of NlC. The decisions token thereon ore as under:-
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The Committee noted that the firm has been asked to furnish a certificate from the duly,
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.The

mittee decided to reiterate its earlier decision for the necessary document. The Committee also
noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.3110060945 dated
30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm was
requested to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons.
Conllnittee noticed that the f11lH has prOduced the requisite certiflcate issued by the lDirectorate

General of HydrOcarbons on 04.02.2014.The COmmittee decided that this posidOn shOuld bel

mendoned h the remmderto the nm.Accordngし ,aに■er wasヽ suedto nm on o2.01.2015 asHngi
them to fumish reauisite DGHC Cetti■ cnie ns許 劇ヽinniv is t^∩ NCr MllmhnilinHρ r Я00mO月 Ovnハ‐|to fumish requisite DGHC Ceniicate as tts supply is to ONGC,Mumbai under deemed expo“

|

ory.

Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but
not submitted the requisite certificate. The Committee noted that letter dated 11.09.2015 has
sent to the firm to submit the requisite certificate, but the same has not been received yet. The
ittee decided to reiterate its earlier decision of production of the requisite certificate and
r renlinder has been sent to the fllH1 0n 20.10.2015 and flnal renlinder on 14.12.2015 to furnish

tial certificate and decided to await reply.
is deferred to 15.03.2016.

|

P"rty Na.., LARSEN &
TOUBRO LIMITED

~ICaseNo.:15/26ノ
80-ALC2/2012 Meet No/Date:22/80-

ALC2/2015
Status:
Deferred

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the
said goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to
reiterate its earlier decision for the necessary document. The Committee also noted that M/s GE Indian
Industrial Private Ltd. was issued an AA No. 3l10060945 dated 30.10.2013 for supply of goods in connection
2ド量h petrotum operation&In thお Кgad,the im was requested to produce an Essenddiり Ce■五Cate Lsued

by the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite
certificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this
position should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Mumbai under
deemed export category.

The Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but has, not
submitted the requisite certificate. The Committee noted that letter dated 11.09.2015 has been sent to the firm
to submit the requisite certificate, but the same has not been received yet. The Committee further noted that the
firm vide it's letter dated 30.01.2016 has requested to waive the condition citing reasons that DGH does not
issue certificate for ex post facto cases. Case is deferred to 15.03.2016.

Foreign-frade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

File 10722249
1/80/050/00576/AM13/ 15.03.2016

The Committee noted that the firm has been asked to furnish a certificate from the duly, authorized
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Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

icer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to
its earlier decision for the necessary document. The Committee also noted that M/s GE Indian

IndustrialPrivate Ltd. was issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection

with peholeum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued

by the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite

issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this
position should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam under
export category.

The Committee further noted that the firm has submitted representations for certain Advance Authorization

ng that they may be granted waiver from submission of the requisite certificate. The Committee also

that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with

reply.
Case is defened to 15.03.2016.

Case No.:14/15ノ 80… ALC2/2013 Parfy Name: AUTOMAT
IRRIGATION PVT.LTD.
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蕊 「:01/80/050/00270/AM14/

Decision: The Committee noted that the firm has not replied to C&PC deficiency letter sent directly to the

firm on 30.07.2014 followed by reminder dated 14.01.2016 and decided to reject the application as per

mendation of C&PC vide OM No.4601117812010-PC-II dated 02.02.2016 with direction to pay the

custom duty with interest for EODC.

lnA rnry take further necessary action accordingly.

ICase No。 :36/15/80‐ALC2/2013
Deferred

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

said goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to

reiterate its earlier decision for the necessary document. The Committee also noted that M/s GE Indian

Name:BOTIL OIL
T00LSINDIA PVT
′TD(FORMERLY BAKER

ILic.No/Date:0510364996

09.09.2013

tt6&*oHnN DAS
foriliqn traOe DeveloPment OfFcer

Direci'orate General of Foreign I rade

DePartment o[ Commerce
UdYog Bhawan, New Delhi

No.:3/6/80-ALC2/2013

Mcet No/Date:22/80‐

ALC2/2015
02.02.2016

No/Date:22/80‐

5
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File

1/80/050/00292/AM14/ 15.03.2016
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: issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this

should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam under

red export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization

;ting that they may be granted waiver from submission of the requisite certificate. The Committee also

that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with

,E》/o Revenuc,Ministry of Finance and reminder has been sent to PC‐
Vl on 19。 10.2015 to expedite

reply.
is defelTed to 15.03.2016.
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|om.., of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

lsaid eoods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided toI

l;;i"; it, .u.ti., decision for the necessary document. The committee also noted that tws GE Indian I

itndustrial private Ltd. was issued an AA No. 31 10060945 dated 30.10.2013 for supply of goods in connection 
I

iwith petroteum operations. In this regard, the hrm was requested to produce an Essentiality Certificate issued 
!

ibv the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite 
I

l..rtigcut. issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this 
i

loosition should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on i

ibZ.Of .ZO1S asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam underl

ldeemed export category. 
l

lThe Committee further noted that the firm has submitted representations for certain Advance Authorization l

l."qu.rting that they may be granted waiver from submission of the requisite certificate. The Committee also

lnoied that rhese representations were forwarded to Policy Vl Section of the DGFT for taking up the matter with

ifnU. Olo Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite

lrepty. Case is deferred to 15.03.2016.

Meet No/Date:22/80-

ALC2/2015
02.02.2016

Decision: The Committee noted that application of the firm was forwarded to DRDO

24.11.2014 followed by reminders on 29.04.2015, 30.06.2015, 28.07.2015, 11.09.201,

08.12.2015 for comments and decided to await comments. Case is deferred to 15.03.2016.

Meet No/Date:22/80-

ALC2/2015
02.02.2016

H}Hffi1AN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

for conllnents on

17.10.2015 and
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Case No。 :34ノ 18/80-ALC2/2013 P田りName:LARSEN&
TOUBRO LIMITED

:01/80/050/00364/AM14/

Pa●y Name:BOTIL OIL
IT00LSコNDIA PVT

Case No.:21ノ 18/80¨ALC2/2013

Private Ltdo was issued an AA No.3110060945 dated 30.10.2013 for supply of goods in connection

h petroleum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued

the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite

File 10751272
15.03.2016

Y BAKER

4



said goods are required for petroleum operations vide letter dated 20.0::2:|:: I:L∫

lII「聯 ::ilili:illlreiterate its carlier decision for the necessary document. The Committ

lndusttid P」 vae Ltdo wasヽsued an AA No.3110060945 dtted 30.10.2013 for suppサ of g00dS h cOtteC伍 Onl

h petroleum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued
the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite

rtificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this
ition should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam under
export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization
uesting that they may be granted waiver from submission of the requisite certificate. The Committee also

that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with
U, D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite
■P■」・

ase is deferred to 1 5.03.2016.

Parり Name:GE INDIA
INDUSTRIAL PRIVATE
LIMITED

Mcet No/Date:22/80‐

ALC2/2015
02.02.2016
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Decision: The committee noted that the firm has not furnished the requisite information in reply to
deficieicy letter dated 31.08.2015 sent to them on 02.07.2ll4followed by Reminder on 23.10.2015 and
reminder on 08.12.2015 and within another 15 days time given to them to furnish reply. Therefore,

to reject the application with direction to pay the applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.
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Decision: The Committee decided to ratiry the norms based upon written recommendation of MSME vide
ID Note No.30 (65)/t 4-ME dated I 9.0 1.20 I 6(copy to be sent to RA and firm).

RA may take action accordingly.
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IALC2/2013
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:01/80/050/00418/AM14/
Defer

Date:15.03.2016
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lofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

Lic.No/Date:0510372329

29,11.2013

:01/80/050/00351/AM14/
Flle 10367148

AM14/ 15.03.2016

The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

No.:31/18ノ 80-ALC2/2013

No.:44/3/80-ALC2/2014 No/Date:22/80-

5

16



I l*id g""d;-ar?i.q"i.eO f* petofr*6.*ti"*;id. l"tt., d"t.d 20"0er014. The C"r-itt.. d..id.d1;l

I lreiterate its earlier decision for the necessary document. The Committee also noted that M/s GE Indian 
I

I hraurt iul Private Ltd. was issued an AA No. 3 I 1 0060945 dated 30. 10.20 13 for supply of goods in connection 
I

I l*itf, petroleum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued j

I lU, the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite i

i lcertincate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this 1

I lposition should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 
I

I jOZ.Ot.ZOl5 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam underl

i ideemed export category. 
i

I lfn. Committee further noted that the firm has submitted representations for certain Advance Authorization 
I

I lr"qu.rtirrg that they may be granted waiver from submission of the requisite certificate. The Committee alsol

I lnot.a that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter i

I lwitn TRU, D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to i

Mect No/Date:22/80¨

ALC2/2015

18.12.2014

11.09.2015

has been sent to MSME on

and I I .01 .20 l6 for comments

02.02.2016
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:01/80/050/00158/AM15/

Mittee noted that the firm's reply dated

02.0 I .20 I 5 fotlowed by reminders dated 1 9.03.201 5, 24.06.2015,

and decided to await comments from MSME.

lCase is deferred to 15.03.2016.

Decision : The Committee noted that RA, Chennai vide email dated30.l2.20l5 has informed that the above

mentioned AA has been issued in terms of Para 4.7.1 on repeat basis as per decision of the NC meeting

ALC2/2012 held on 19.03.2013 and decided to close the case.
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tiSion : The Committee noted that RA, Chennai vide email dated31.12.2015 has informed that the above 

I

Ltioned AA has been issued in terms of Para 4.7.1 on repeat basis as per decision of the NC meetinel

Z6l8}-ALc2l20l2held,on 19.03.2013 and decided to close the case. 
I

may take further necessary action accordingly. 

---*l

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

fficer of Directorate General of Hydrocarbons, Ministry of Peffoleum and Natural Gas to the effect that the

goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to

iterate its earlier decision for the necessary document. The Committee also noted that M/s GE Indian

Industrial Private Ltd.wasissued an AA No.3110060945 dated 30.10.2013 for supply of goods in connection

ith petroleum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued

by the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite

ificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this

jffisunN DAs
Foreio-n Trade Developme n t ()rfr:er

Direciorate General sf fe;e'igr rraJe

Deoartment of Comtnerce
Udyog Bhawan, New Delhi

:05/23/040/00458/AM14/



tion should be mentioned in the reminder to the firm. Accordingly, a leffer was issued to firm on
is to ONGC, Assam under1.2015 asking them to furnish requisite DGHC Certificate as its supply

export category.
Committee further noted that the firm has submitted representations for certain Advance Authorization

that they may be granted waiver from submission of the requisite certificate. The Committee also
noted that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter
with TRU, D/o Revenue, Ministry of Finance and reminder has been sent to pc-vl on 1g.10.2015 to

ite reply.
is defelTed to 1 5.03.2016.

P田りName:LARSEN& Mcet No/Date:22/80-
ITOUBRO LIMITED ALC2/2015

02.02.2016

瓢蕊蕊薦y¬冨mC∝Ю知の9~ DeferDate:15.03.2016
Decision: The committee noted that DHI vide Uo No.3 (38)/t4-TSW(B) dated 04.01.2016 has inro.*.J
that firm's reply dated 19. I I .2015 has been examined by them earlier but the firm has not replied to the DHI

nd decded to send‐ bom the dendency l`蔦

`1ご

ここ
‐
1蔦IIttt品蔦Derlciency letter dated 3 1.08.2015〔

requisite infollllation at the earliest.Casc is deferred t0 15.03.2016.

Pa●y Name:BANCO
PRODUCTS(INDIA)LIMITED

膨 鵬 OЮ∞器/AMⅣ  I劉 鼎 “

400401つ

Decision:The cOmmittee decided to ratl″ the n0111ls based upon written reconlmendation Of MsME宙 de
ID Note No.30 (208)/15-ME dated 06.01.2016(copy to be sent to RA and firm).

may take action accordingly.
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Decision:TheCommitteedecidedtoratifythenormsbasedupon*'i
( 165)20 l4-TSW (B) dated .01 .20 l6(copy to be sent to RA and firm).

may take action accordingly.

Meet No/Date:22/80-

ALC2/2015
02.02.2016

HQ File

:01/80/050/00607/AM15/
1跳危淵υOm24晨my

Lic.No/Date:3410040452

14.08.2014
Defer
Date:15.03.2016

Decision:The cOmnlittee notcd that r11111's appHcatiOn has been sent to C&Pc on 13.03.2015 followed by

renlinder dated 1 8.05.2015,29.07.2015,11.09.2015,20.10.2015,08.12.2015 and ll.01.2016 for conllnents.

Case No.:1/9/81‐ ALC2/2015

1器厨掲50側 90晨Mlα

19

is defelTed to 15.05.2016.

レ

No.:2/10ノ80‐ALC2/2014

No/Date:22/80‐

15
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Name:TosHIBA JSW No/Date:22/80‐
SYSTEMS PRIVATE 15

16

No.:7/25/80-ALC2/2014 Name:SuNRISE
(INDIA)LTD
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P錮りName:kAMAR     IMCetNoPrte:22/80‐
INFRASTRUCTURE PVT   ,ALC2/2015
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:The Corrlmittee noted that the frm's reply dated 19.12.2015 has been senttO DHI on 22.12.2015

for comments. Case is deferred to 1 5.03.20 I 6'

fonOwed by reminder on 18.05.2015,23.06.2015,DO letter'om Chai11llan to JS,C&PC On

.07.2015 and29.12.2016 to expedite comments'
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I lDecision: The committee noted that the firm has not replied to the deficiency (raised uv YlYl vide their 
I

I luo Note No.30 (tg3)lzot4-ME dated z:.ol.iorsl letter sent to the firm on 08.12'2015 and decidedro issue 
i

i ffiiffii;;;;"';i" firm to turnish reply failing which the case will be rejected without turther notice with 
]

I lil;;to them to pay applicable custom duty with interest for EoDC' 
I

-l

I lc*. is deferred to 15.03.2016:-
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cision:The CoIШnittee noted that the fl1111'S reply has been sent to l

inder on 08.12.2015 for comments.Case is defelTed to 15.03.2016.
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Paty Name:ZENITH
PRECIS10N PVT LTD.,

Lic.No/Date:0710106693

18.09.2014

custom duty wtth interest for EODC.
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No.:37/19/80‐

File Flle 10788243
15.03.2016

No.:2/22/80‐ Name:CARL ZEISS No/Date:22/80‐

15

6

10106626
15.03.2016

FileFile

is defelTed to 15.03.2016.

No.:6/22/80¨ ALC2/2014
No/Date:22/80‐

File
15.03.2016

No。 :28/19/80‐ Name:VOITH HYDRO No/Date:22/80-
'ATE LIMITED 5

File File 10391512
15.03.2016

is defelTed t0 15.03.2016.

No■ 17/19/80‐ALC22014 1PaoNaI&IND‐ S:型
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The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

goods are required for petroleum operations vide letter dated20.06.2014. The Committee decided to
its earlier decision for the necessary document. The Committee also noted that IWs GE Indian

Industrial Private Ltd. was issued an AA No. 3 I I 0060945 dated 30. I 0.201 3 for supply of goods in connection
with petroleum operations. In this regard, the firm was requested to produce an Essentiality Certificate issued
by the Directorate General of Hydrocarbons. The Committee noticed that the firm has produced the requisite
iflcate issued by the DirectOrate General of Hydrocarbons on 04.02.2014.The Committee decided that this

position should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
1.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam under

export category.
Committee further noted that the firm has submitted representations for certain Advance Authorization

that they may be granted waiver from submission of the requisite certificate. The Committee also
that these representations were forwarded to Policy VI Section of the DGFT for taking up the maffer

TRU, D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to
reply.

is defered t0 15.03.2016.
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[鋼熙熙胆蜃吻〕d to 15.03.2016.

Date:15.03.2016

sent to them on
has sought time
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I lDecisionl The Committee decided to ratify the norms based upon written recommendation of MSME vide

i 1,, 
Note No.30 (l99yl5-ME dated30.t2.20l5(copy to be sent to RA and firm).

tt
i lnn may take action accordingly.

写 1濶
¨

‐    B鮨 15朗"I
l reply dated 13.01.2016 has been sent tO C&PC on

efered to 15.03.2016.

-ffi=*NDAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

DePartment of Commerce
Udyog Bhawan, New Delhi

No.:9/19/80-ALC2/2014 Name:BOTIL OIL No/Date:22/80-
INDIA PVT 15

TD(FORMERLY BAKER 16

10391611
1610.2014 15.03.2016



Party Name: DYNAMATIC
TECHNOLOGIES LIMITED,
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ion:The Committee noted that the rrm's reply dated 13.01.2016 has been sent to MSME on

1.01.2016 for examination and comments. case is deferred to 15.03.2016.

融

NamcPOLYMEHCUREI造
き』別 ra2780‐

:The Committee decided to ratl取 the n0111ls based upon written recommendation of C&PC Vide

No.460l lllo6l2oog-Pc-Il (Pt.) dated 19.01.2016 (copy to be sent to RA and firm)'

may take action accordinglY'

Decision:The Committee decided to rati～ the n0111ls based upon written recommendation of C&PC Vide

No.460l lllo6l2oog-Pc-Il (Pt.) dated 19.01.2016 (copy to be sent to RA and firm).

RA may take action accordinglY.

Party Name:BIO‐ TECH
VISION CARE PVT.LTD

Ｆ
Ｉ
Ｌ
洋
―
―
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that the frm's application was again sent to C&PC on 13.01.2016 forDecision: The Committee noted

ination and comments. Case is deferred to l5'03'2016'

Case No.:37/22/80-

PartyName: VITROMED
HEALTHCARE

Parry Name: VITROMED

ffi-*oN DAS
Foreign Trade Developmeit Oficer
Directorate General of Foreilr l;arje

Department of Commcrce
Udyog Bhawan, New Delhi

No.:11ノ25/80‐ No/Date:22/80‐

15

02.02.2016

No.:33/22/80‐ALC2/2014

File

1/80/050/00514/AM15/

No/Date:22/80‐

:01/80/050/00518/AM15/

cision:The Committee noted that the frm's application has been sent to C&PC On 15.01.2015 foHoWed

renlinder dated 30.03.2015; 25.06.2015; DC)letter ioln Chairlnan to JS, C&PC on 23.07.2015 and

12.2016 for cominents.

is defelTed to 15.03.2016.

No/Date:22/80-

5

:01/80/050/00513/AM15/ :05/24/040/00359/AM15/

Pa●y Name:POLY MEDICURE

case No.:15′ 22/80¨

No。 :16/22/80-
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Decision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed
by reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on 23.07.2015 and
29.12.2016 for comments.

ICase is deferred to 15.03.2016.
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Parり Name:VITROMED
HEALTHCARE
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Decision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed
by reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on 23.07.2015 and

.12.2016 for comments.

is deferred to 15.03.2016.

Decision: The Committee decided to ratii/ the norms based upon written recommendation of C&pC vide
No.460H/106/2009‐ PC‐ II(Pt.)datCd 19.01.2016(copy tO be scntto RA and f111lo.

RA may take action accordingly.

PaJけ Name:LARSEN&
TOUBRO LIMITED

Paty Name:STERLITE
TECHNOLOGIES LTD.

luq nite RLA File

11

ILic.No/Date:0310791732

gffi16..--a1q pag
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

No.:26/22/80‐ALC2/2014 Name:POLY MEDICURE No/Date:22/80¨

15

Ю1/80/050/00507/AM15/   :05/24/040/00377/AM15/ 圏鼎
α
“
Ю392135

No。 :16/25/80‐ Meet No/Date:22/80‐

ALC2/2015
02.02.2016

The Committee noted that the firm's application has been sent to DRDO on 17.03.2015 followed
remindcr on 28.07.2015; 11.09.2015;20.10.2015,08.12.2015 and ll.01.2016 and decided to issuc another

to DRDO to expedite comments. Case is deferred to 15.03.2016.



I:0I/80/050/0060I /AM I s/ l:$1951040100346/AMls/ :Os.tZ.ZOru
II

Decision: The Committee noted that the firm's application has been sent to DEIT on27.02.2015 followed by

reminder on 30.06.2015,27.07.2015; I1.09.2015; 20.10.2015,08.12.2015 and I1.01.2016 decided to issue

another reminder to the DEIT to expedite comments.

is defelTed to 15.03.2016.

Mcet No/Date:22/80‐

ALC2/2015

RLA File

:34/24/040/00230/AM15/

Decision:The Committee noted that the flrln has not replied

17.09.2015)sent tO them on 20.10.2015 followed by reminder

.01.2016 and decided to reject the case with direction to the

interest.

may take further necessary action accordingly.

Decision:The Committee noted that the f1111l has not replied

17.09.2015)sent tO them on 20.10.2015 fo1lowed by reminder

.01.2016 and decided to reject the case with direction to the

RA may take further necessary action accordingly.

Party Name: ZENITH
PVT LTD。

,PRECISION

: The Committee noted that the firm has not replied

17.09.2015) sent to them on 20.10.2015 followed by reminder

.01.2016 and decided to reject the case with direction to the

interest.

RA may take further necessary action accordingly.

Lic.No/Datei3410040807

17.12.2014

to the denciency(raised by MSME on

on 08.12.2015 and  flnal reminder on

f1111l to pay applicable custom duty with

Mcet No/Date122/80-

町ALC2/2015

to the deficiency (raised by MSME on

on 08.12.2015 and final reminder on

firm to pay applicable custom duty with

to the , deficiency (raised by MSME on

on 08.12.2015 and final reminder on

firm to pay applicable custom duty with

#mdf;AN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Case No.:40/17/81-ALC2/2014 Party Name: BANCO
PRODUCTS(INDIA)LIMITED

102.02.2016

:01/81/050/00575/AM15/

ion: The Committee decided to rati$ the norms based upon written recommendation of MSME vide

ID Note No.30(200)/15¨ ME dated 06.01.2016(copy tO be sentto RA and flm).

Case No.:9ノ10/80-ALC2ノ2015 Paty Name:ZENITH
PRECISION PVT LTD.,

1認鼎
α
"Ю
Ю
"“

Case No.:8/10ノ 80‐ALC2/2015 P霞

"Name:ZENITHPRECISION PVT LTD.,
02.02.2016

:01/80/050/00205/AM16/ :07/24/040/00346/AM15/

‐Case No.:10/10/80‐ ALC2/2015
ALC2/2015
02.02.2016

Lic.No/Date:0710107794

12.03.2015

12

File

may take action accordingly.

No/Date:22/80-

119鳥児50/00207/AM16/
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flapapsaN DAs

Foreign Trade DeveloPment Officer
Directorate General of Foreign 1'rade

DePartment of Commerce
Udyog Bhawan, New Delhi

13

:01/80/050/Oolo1/AM16/

肥 妙図К翻孵

File

1/80/050/Oo256/AM16/

,ecrsion: The comminee noted ttrat trre*R.m r,url* *prca ,; ,ril;f"iil i.rt; y DHI *
l,u;iL'."i',/'':ffi:T,:_:t"-3*r:if "TJ,:.3',':;,L? I;;ii#*fl:il[igb,Jl6 and decidid,o rejea
RA may take further nec€ssary u.tion u."o.iinty.
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Case N o. : 2/2 2 I 80- ALC1 l20l 5

Med NolDtte:"/80¨   |き空Si

W
Foreiqn Trade l;: '''' - '' '

Direciorate General ot t "'l
Deoartment of Comr' ir:' { e

Uiiog Bn"*an' New Dclhi

Net Export

Weight(Kgs)

No/Dtte22/80‐

14



2 263 38 221 74 146 110 43
3 205 39 387 75 88 111 34
4 205 40 70 76 115 112 130
5 174 41 117 77 116 113 150
6 271 42 121 78 138 114 160
7 271 43 158 79 160 115 340
8 247 44 83 80 79 116 380
9 225 45 223 81 195 117 500
10 229 46 183 82 121 118 560
208 47 122 83 109 119 800

12 177 48 115 84 202 120 1590
13 142 49 131 85 202 121 240
14 126 50 115 86 178 122 240
15 126 51 131 87 178 123 400
16 152 52 115 88 153 124 700
17 70 53 111 89 158 125 380
18 234 54 141 90 91 126 990
19 236 55 125 91 76 127 175
20 206 56 125 92 66 128 200
21 163 57 141 93 67 129 250
22 141 58 125 94 218 130 381
23 211 59 44 95 151 131 330
24 180 60 58 96 151 132 420
25 180 61 54 97 131 133 288
26 123 62 69 98 99 134 336
27 76 63 67 99 99 135 384
28 174 64 78 100 77 136 740
29 105 65 83 101 77 137 666
30 54 66 99 102 65 138 770
31 125 67 121 103 109 139 336
32 87 68 121 104 81 140 384
33 153 69 115 105 89 141 432
34 187 70 93 106 66 142 900
35 64 71 100 107 148 143 990
36 106 72 117 108 140 144 960

2. Quantities of import item ( MB Adapter Brass connectors)
under in addition to their weights :

may also be specried:n Nos.as

SIo No.

(:mpOrt
item)

Quantit
v
(ln Nos.)

SI.No.

(:mpOr
t nem)

Quantit
v
(ln

Nos.)

SI.No.

(lmpOr
t item)

Quantit
v
(ln

Nos.)

SI.No.

(lmpOr
t item)

Quantit
v
(ln

Nos.)
2 2‐ 46 2 90 2 134 2

4 2 48 2 92 2 136 2

6 2 50 2 94 2 138 2

8 2 52 2 96 2 140 2

10 2 54 2 98 2 142 2

12 2 56 2 100 2 144 2

14 2 58 2 102 2 146 2

15

_」J

ffigoN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



16 2 60 2 104 2 148 2

18 2 62 2 106 2 150 2

20 2 64 2 108 2 209 96

22 2 66 2 110 2 211 96

24 2 68 2 112 2 213 96

26 2 70 2 114 2 215 148

28 2 72 2 116 2 217 148

30 2 74 2 118 2 219 140

32 2 76 2 120 2 221 96

34 2 78 2 122 2 223 96

36 2 80 2 124 2 225 96

38 2 82 2 126 2 227 180

40 2 84 2 128 2 229 180

42 2 86 2 130 2

44 2 88 2 132 2

3. Quanttties of import ttem(MB Adapter Brass connectors)mav be allowed on net to net

basis with accountability clause.

Taking clue from SI(DN C‐ 1175′ quantities ofirnport items at SI.No.1′ 3′ 5′ 7,9′ 11,13′ 15′

17′ 19′ 21′ 23,25′ 27,29′ 31′ 33′ 35′ 37′ 39′ 41′ 43′ 45′ 47′ 49′ 51′ 53′ 55′ 57′ 59′ 61′ 63′ 65′

67′ 69′ 71,73′ 75′ 77′ 79′ 81′ 83′ 85′ 87,89,91′ 93′ 95′ 97′ 99,101′ 103′ 105,107′  109′

111′ 113,115′ 117′ 119′ 121′ 123′ 125,127′ 129′ 131′ 133,135′ 137′ 139,141′ 143′ 145′

147′  149′  151 to 208′ 210′ 212′ 214′ 216′ 218′ 220,222′ 224′ 226′ 228&230 mav be

allowed as l.01 Kgs./Kg.contentin the export products.

4.

may take further necessary action accordingly.

Case No.:3ノ 13/80-ALC2ノ2015 Pa“y Namc:lTRON INDIA
PVT.LTD.

Mcet No/Date:22/80-

ALC2/2015

|

HQ File

: The Committee decided to ratif, the norms based upon recommendation of DIPP vide ID Note

121912016-TSW54 dated 02.02.2016 as under:-

L. Net weight of export item may be specified as 8547 Kgs.

2. Weight of import item at Sl. No. 14 may be specified as 5385 Kgs.

3. lmport items at sl. No. I lo L7 may be allowed on net to net with

clause.
may take further necessary action accordingly.

02.02.2016

iCase No.:30/13ノ 80-ALC2/2015 Parfy Name: ITRON
ALC2/2015
p2.02.2016

|

ifiirt;ru Th. C*rmi-* d*tdeil;*fy ilr" norms based upon recommendation of DIPP vide ID Note

lNo. t zrgtzo t 6-TSw/5 5 dated 02.02.20 1 6 as under:-
I

I t. Net weight of export item may be specified as 11688 Kgs.

1 Z. Weight of import item at Sl. No. 14 may be specified as 8733 Kgs.

i e. lmport items at Sl. No. L to L7 may be allowed on net to net with accountability

16         Fore191ま
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RA may take further necessary action accordingly.

Case No.:27/13/80-ALC2/2015 Paty Name:ITRON INDIA
PVTo LTD.

lru-n pite

i:05 123 / 040 100 I 00/AM I 6/

1穆
珈‐‐
町

Decision:The cOmmittee decided tO rati″ the n0111ls based upon recommendation of DIPP vide ID Note
l2l9l20l6-TSW56 dated 02.02.2016 as under:-

L. Net weight of export item may be specified as 2979g Kgs.
2. weight of import item at sl. No. 14 may be specified as 222G5 Kgs.
3. lmport items at Sl. No. L to t7 may be allowed on net to net with accountability

clause.
may take further necessary action accordingly.
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Case No.:28ノ 13ノ80-ALC2/2015

HQ File RLA File
:01/80/050/00278/Aヽ116/ :05/23/040/00105/JAM16/

Decision:The cOmmittee decided tO rati～ the n0111ls based upon recOmmendation of DIPP vide ID Note
No.12/9/2016‐ TSW/57 dated 02.02.2016 as under:‐

1. Net weight of export item may be specified as 26575 Kgs.
2. weight of import item at sl. No. 14 may be specified as 19g57 Kgs.
3. lmport items at Sl. No. 7 to L7 may be allowed on net to net with accountability

clause.
RA may take further necessary action accordingly.

Meet No/Date:22/80‐

)cision:The cOmmittee decided tO rati″ the nOrms based upon recommendatiOn Of DIPP vide ID Note
.12/9/2016‐ TSW/58 dated 02.02.2016 as under:‐

1. Net weight of export item may be specified as 42357 Kgs.
2. weight of import item at sl. No. 14 may be specified as 31650 Kgs.
3. lmport items at Sl. No. 1 to 17 may be allowed on net to net with accountability

clause.
RA may take further necessary action accordingly.
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'cision: The Committee noted that the firm's reply dated 06.1 l.2ol5 has been sent to DEIT on ol.l2.zol5
examination and comments. Case is defened to 15.03.2016.
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Paty Name:ITRON INDIA
PVT.LTD.

Case No.:2′ 13ノ80…ALC2/2015 PTけ Name:ITRON INDIA
ALC2/2015
0202.2016

Lic.No/Date:0510394901

15.072015

17
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No.:22/13/80‐ Name:APAR No/1Date:22/80¨
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HQ File RLA Filc

:05/23/040/00098/AM16/

Decision: The Committee decided to ratiff the norms based upon recommendation of DIPP vide ID Note

l2l9l2Ol6-TSW60 dated 02.02.2016 as under:-

1. Net weight of export item may be specified as 30576 Kgs'

2. Weight of import item at sl. No. L4 may be specified as 22847 Kgs.

3. lmport items at Sl. No. 1 to 17 may be allowed on net to net with accountability

clause.
RA may take further necessary action accordingly.
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Parり Name: INJECTOPLAST
PVT.LTD

RLA Flle

:06/24/040/00016/AM16/

Mcet No/Date:22/80-

ALC2/2015
02.02.2016

Lic.No/Date:06 I 0038 194 lDefer
17.07.2015

翻醸
~距

| ~   "1

Decislom:The Committee noted that the r1111l has not replied to the deflciency(raiSed by DHI)letter sent to

them on 03.12.2015 followed by fmal reminder on 08.01.2016 and decided to reieCtthe Case With d■
ection to

firm to pay applicable custom duty with interest for EODC'

RA may take further necessary action accordingly

Ｆ
‐
‐
‐６２
‐
‐
‐

HQ Flle

:01/80/050/00281/AM16/

tO MSME on 21.09.2015

Party Name: SMC

HQ File RLA File

:05/24/040/00184/AM16/:01/80/050/00257/AM16/

The Committee decided to ratltt the n0111ls based upon recommendatiOn of DIPP vide ID Note

12/9/2016-TSW/63 dated 02.02.2016 as underi―

1. Quantity of export item at sl. No. 1 may be corrected as 1200,000 Nos.

2. Quantities of import item at Sl. No. 7 lo 47 may be allowed on net to net basis with

accountabilitY clause.

3. Quantity of import item at sl. No. 48 may be allowed as 12303.3 Kgs' as

content in export products after 50 % recovery from scrap'

4. Quantity of import item at sl. No. 49 may be allowed as 16453.4 Kgs. as 2.727 Kgs'lkg' content

in export products after 50 % recovery from scrap'

5. Quantity of import item at sl. No. 50 may be allowed as 14818.3 Kgs' as 2'02

in export products after 50 % recovery from scrap'

6. Quantity of import item at sl. No. 51 may be allowed as 10901.5 Kgs. as 1'876

in export products after 50 % recovery from scrap'

群品港|よぎここ晏Fgntgl■′IIade
需需鳳器躙よ:i

1.878 Kgs./kg.

Kgs./kg. content

Kgs./kg. content

:01/80/050/00279/AM16/

No。 :18/1

Case No.:7/13/80‐ ALC2/2015
PNEUMATICS(INDlA)
PRIVATE LIMITED

ALC2/2015
02.02.2016

Lic.No/Datc:0510395020

21.07.2015

18

No/Date:22/80‐

No.:31/13/80‐

15.03.2016

by reminder on 08.12.2015 for comments and decided to await comments.

is defelTed to 15.03.2016.

No/Date:22/80‐



Quantity ofimport item at s:.No.52 may be al

in export products after 50%recovery from scr

lay take nurther necessary actiOn accOrdingly.

ICase No.:15/13/80-
IALC2/2015

Parり Name:MOTHERSON
SUMISYSTEMS LTD。

,

Defer

Date:15.03.2016

Decision:The cOmmittee nOted that the rlrln's additional reply dated 03.12.2015 has been senttO C&PC on

28.12.2015 for examination and comments. case is deferred to 15.03.20 16.

― ―

―

―

―

―

… 3/13/80-“側51鮮蹴珈
:01/80/050/00258/AM16/ :05/24/040/00194/AM16/

pe,ド,.I,299聖 Tttee l,ddedゎ ratitt me nOms based upon КcOnlmendabn Of DPP宙 de D Nde
12/9/2016-TSW/65 dated 02.02.2016 as under:―

p2.02.2016

HQ File

Advance Authorization may be ratified as under on

Authorization No. 0510391912 dated ll.11.2014 ratified

9/80 dated o3/08/2015:

repeat basis as per firm's Advance

in Norms Committee Meeting No.

２

　

３

1. Net weights of export items at sl. No. L & 2 may be specified as 134.64 MT & 450.3 MT
respectively.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 7 to 7.
Quantity of import item at Sl. No. 1 may be allowed as 1.01 Kgs./Kg. content in the export
products at Sl. No. 1 as per S|ON C-1175.

4' Quantity of import item at sl. No. 2 may be allowed 1.02 as Kgs./Kg. content in the export
products at Sl. No. 1 as per SION C-1175.

5' Quantity of import item at Sl. No. 3 may be allowed as 1.01 Kgs./Kg. content in the export
products at Sl. No. 1.
6. Quantity of import item at SI.No.4 may be al10wed as l.ol

products at SI.No.2 as persloN C-1175.
Kgs./Kg. content in the export

7' Quantity of import item at Sl. No. 5 may be allowed 1.02 as Kgs./Kg. content in the export
products at Sl. No. 2 as per S|ON C-1175.

8. Quantity of import item at Sl. No. 6 may be allowed as 1.01
products at Sl. No. 2.

Kgs./Kg. content in the export

9. Quantity of import item at Sl. No. 7 may be allowed 1.02 as Kgs./Kg. content in the export
products at Sl. No. 2 .

RA may take further necessary action accordingly.

臨
Name両面

「[躙3Ю
αttN〕A

1監危鵬υOm ЮハⅢα
Lic.No/Date:0410160892

10.08.2015

J髭賀容bHAN DAS

脚 肥職 嘲服
Depattmeは

:l熊邸S獣品Udy09 Bhawi
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No/Date:22/80¨

15

:01/80/050/00265/AM16/

No.:15/16/80-ALC2/2015



Ｆ
‐
‐
‐

‐
‐６７
‐
‐
‐
‐

Declslon:The CoIIlmittee decided to ratl～ the n0111lS baSed upon recommendation of DIPP vide ID Note

No.12/9/2016‐ TSW/66 dated 02.02.2016 as under:―

1. Quantities Of import items at Sl.No 7′ 8′ 10t015,17′

‐    may be a‖ owed Within 2%of FOB Value of exports.

t8, 42 to 44 & 75 to 77 Put together

2. "UOM" of import item at Sl. No. 58 may be corrected as Nos'

3. Quantity of import item at Sl. No. 65 may be allowed as 1'01 Mtr'/Mtr' content in export

items.
4. Rest of the import items may be allowed on net to net basis witil accountability clause'

RA may take further necessary action accordingly'

3品s on repett bad s as per AA No.0410149287 datedecision:The Committee decided

.08.2013 based upon written recommendation ofDHI宙
de UO No.3/196/2015‐ TSW dated 02.2016(copy tO

be sent to RA and firm).

may take action accordinglY-

r Th. C"rrri*" d*td"d io ratiff the norms based upon written recommendation of MSME vide

ID Note No.30(195)/15‐ ME dated 29.12.15(copy tO be sentto RA and fl1111).

may take action accordinglY.

WHEELSINDIA

Ｆ
‐

‐

‐６８
‐

‐

‐

HQ File

:01/80/050/00292/AM16/
撚器α“
皿ω%7 Bttb∞

2∝ 6

D*irffi; Th;"-Cor"iin"" noted that the firm has not replied to the deficiency (raised by DHI on

t6.12.201s) letter sent,"it'.*on 08'01'2010 *J a"tiatd to send.fini]Titi*::lit"Il1::g*:,tTln
.1∠ .ZUlD,lCLι 01 S01lι しυ ul'Hi v■ ■VV・

I鳥 冨 ILtthI「 I話 乱 ιttth direc● on to pay apphCable CustOm duty Withling which the case Win be reieCted

for EODC.

is deferred to 15.03.2016.

Parり Name:
PVT LTD.

Mcet No/Date:22/80-Ｆ
Ｉ
Ｌ
ド
ー
ー

HQ File

:01/80/050/00291/AM16/

RLA File Lic.No/Date:3110065624

.09.2015

Daaiat"r, Tl* 
-Co-*i*.. 

noted that the firm has not replied to the deficiency

14.12.2015) letter sent to them on 08.01.2016 and decided to send final reminder to the

Defer
Date: I 5.03 .20 1 6

(raised by DHI on

firm to furnish rePlY

各ヽ突kttЪHAN DAS
F∝dgn丁旧deDerll硼∬胤
DirectOrate Cener〔

Department of COmlnCrce
UdyOg Bhawan,New Delhi

Pa“y Namc:PARKER
HANNIFIN INDIA PVToLTD.

呼

ParU Name:
LIMITED

:04/24/040/00131/AM16/

LMT(INDIA)
ALC2/2015
02.02.2016

20

No.:16/16/80‐ALC2/2015 Name:BHARAT HEAVY No/Date:22/80‐

LIMITED
16

HQ File

:01/80/050/00301/AM16/

No。:14/16/80‐ALC2/2015

File

16/ 08/AM16/

No.:7/16/80-ALC2/2015
No/1)ate:22/80¨

16

Filc

1/83/040/00069/AM16/



ling which the case will be rejected without further notice with direction to pay applicable custom duty with

is defelTed to 15.03.2016.

Defer

Date:15.03.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME on
01.12.2015) letter sent to them on 08.01.2016 and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to pay applicable custom duty witl
interest for EODC.

is defelTed to 15.03.2016.

Case No.:2/16/80-ALC2/2015 Pttυ Name:FRIZAIR
PRIVATE LIMITED

Ｆ

Ｉ

Ｌ

ド

ー

‐

HQ File

:01/80/050/00287/AM16/
RLA File

:09/24/040/00388/AM16/

Decision: The Committee noted that the firm and the RA were requested to forward hard copy of the
application on 07 .12.2015 followed by reminder on I I .0 I .2016 and decided to issue a reminder to the RA and
firm to send 4 sets ofapplication for consideration ofthe case. Case is deferred to 15.03.2016.

Defer

Date:15.03.2016

Decision: The Committee noted that the fi.r;th. RA **"."q;.d;m
application on 08. 12.201 5 followed by reminder on 08.01 .2016 and decided to issue a reminder to the RA and
firm to send 4 sets ofapplication for consideration ofthe case. Case is deferred to 15.03.2016.

Par″ Name:AZAD Mcet No/1Date:22/80‐

RLA File

:09/24/040/00398/AM16/

Decision:The cOmmittee noted that the f1111l and the RA were requested to Lmish the hard cOpy of the

application on 08.12.2015 followed by reminder on 08.01.2016 and decided to issue a reminder to the RA and
firm to send 4 sets ofapplication for consideration ofthe case.

is deferred to 15.03.2016.

HQ File

:01/80/050/00290/AM16/
RLA File

:09/24/040/00400/AM16/
Lic.No/Date:0910062719

13.10.2015

The Committee noted that the firm and the RA were requested to furnish the hard copy of the
on 08.12.2015 followed by reminder on 08.01 .2016 and decided to issue a reminder to the RA and

firm to send 4 sets ofapplication for consideration ofthe case.

HffisttxN DAS
Fo reion-Trade Develo p me nt Offi ce r

Direciorate General of Foreign Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi

Case No.:1/16ノ 80¨ALC2/2015

1榊蒻 1濶
¨

1鶴危刷 :OЮ0176/AM16/ 「 l¶究 階
α0710108718

:01/80/050/00286/AM16/

Mcet No/Date:22/80-

ALC2/2015
02.02.2016

Case No.:4/16/80‐ ALC2/2015
ENGINEERING PRIVATE
LIMITED

ALC2/2015
02.02.2016

:01/80/050/00289/AM16/

21

No.:3ノ 16/80‐ALC2/2015 Name:AZAD ０２２

ｍ郷
・２０‐６

119轟掲50/00288/AM16/

No.:5/16ノ 80‐ALC2/2015 Name:AZAD



is deferred to 15.03.2016.

Case No.:17/16/80‐

ALC2/2015

Pa●y Name:POLY
MEDICURE LTD.

Mcet No/Date:22/80-

ALC2/2015
02.02.2016

76 [;;;#.n/no?nrlaMr6/ \.osiii6iorc030s/AM16/ lzt.to.zots loate:ts'o:'zot0

Decision:The Committee noted that the fillll's application has been sent tO C&PC on 28.12.2015 for

and comments.

ase is defelTed to 15.03.2016.

Mcet No/Date:22/80-

ALC2/2015
02.02.2016

zzl,oili,i)6s0/00303/AMt6/ l:osDa/1a1t1oz2rtAMt6t l:o.to.zots

Declslon:The Committee noted that the flilll has infolllled vide letter dated 28.12.2015 that the above

mentioned AA has been obtained on repeat basis in telllls of Para 4.12(iv)ofHBP 2015‐
2020 and decided to

from the RA whether the statement is correct'

is deferred to 1 5.03.2016.

Case No.:18/16/80‐

ALC2/2015

Party Name: STERICAT
GUTSTRINGS PVToLTD.

is defelTed to 15.03.2016.

:6):6'650/00411/AM16/   1:09/24/040/00552/AM16/

Decision:The Committee noted that hard copy ofthe appliCation has not been received and decided tO iSsuc

reminder to the RA and rlililto send 4 sets of application for consideration ofthe case.

B宥b回 6

\w'-
nnnnoHAN DAs

Foreiqn Trade Developme'rt Officer

birr.iorutr General cf Fo'eire I r tCe

Deoartment of Corlrtlrc!'ce
UdYog Bnawan, New Delhi

is defelTed to 15.03.2016.

22

No.:19/16/80‐ Name:AZAD

Lic.No/Date:0510396072
15.03.2016

File

Flle File

PRIVATE
No/Date:22/80‐

10.2015

No/Date:22/80-

15

16

/80/050/00304/AM16/ AM16/

and firm to send 4 sets of application for consideration of the case'

is defelTed to 15.03.2016.

Xo.:UrSlgO- ALC2I2OLS llarty Name: SPIROTECH
T EXCHANGERS PVT.

ffithatthefirmandtheRAwererequeStedtofurnishthehardcopyofthe
on 1 8.12.201 5 followed by reminder on 1 1 .01 .2016 and dicided to issue another reminder to the

15.03.2016

15.03.2016:

′TD.

No.:1/22/80‐ ALC2/2015 Name:DILIGENT SCM No/Date:22/80‐

PRIVATE

File 10063136

13.01.2016
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SoNO。631

Case No. A/R-% M/s.Gas Tech

Engineering

(India)Pvt.Ltd.,

Faridabad

Hマr.NO.u1/80/050/00575/AⅣ l13/DES.I Licence No.
& date

Meeting No.22/16
r.lN O.uD/Zj/U40/00447/AM13

0510345184

dt.07.02.2013Date:02.02.20t6
Kequest ior revls10n ofn0111ls

Llecision: The Committet noted

「 F…
3/22/80‐

“
側5押
澱硼 鵬 簿搬

¨
厩 dl

I豊静弾ltti燃幕鰐蠣曇輝 II潜輝turther noted that the firm has not repried io the finar reminder r*,," il"ir::;;:;#il;::j;:,:f:: 
"rX

the case with direction to the firm to pay applicable custom duty with interest for EoDC.

Case is deferred t0 15.03.2016.

S.No.632

″しヽ■0■υ■1=i nCしOmmlttee dcclded tO rad″ the nOrlns based upOn wH賛 enNo.46011/40/2014-Pc_II dated 17.12.2015(cOpy to be scnttO RA and an.).

RA rnay take actiOn accOrdingly.

S.No.633

recommendation of C&pC vide OM

Case No. A/R-t t4 M/s. technowE6-
Textile Engineering
P. Ltd., Mumbai

HQFoNo.

S.I
Lic.NO.&date

Meeting No.22/16
KA.■ .No.03/95/040/oo936/AM14

0310771124

dt.26.12.2013Date:02.02.2016
Request fOr“宙sbn ofnOmξ

Decision: The Committee decided to

Case No. A/R{l M/s. O""or-EG
Plastics P\t. Ltd.,
Pune

HQF.No.01/80/050/Ooo09/AM15/DES.I

Meeting No.22/16 RA.F.No.3ltsi/o4uom
31loo62832

dt.26.02.2014Date:02.02.2016
Req uest for r"u i. i oiiEiGl

HERADEIAN DAS
f orei g,n?satDevelopment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

23



朧BI茸 :Ⅷ誦脳1群ど
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Case iS deferred to 15.032016

sJNo.634

F柑鰐試灘Wλ器艦諾litⅡ籠ち
鳳
“
e“d“ふO dbCttCfurtha m t

casc is dcfCrred t0 15 03 2016

reply dated 26.11'2015 has been sent to C&PC on

dated

80 dated

S.No.635

S.No.636

@scasehas
iq.o r .zo r o una decided to withdraw the case'

:a::lChas

M14/DE

Chemicon Pvt'

Ltd., Bangalore

dt o1 02 2013

νAN113

McCting N0 22/16

…

bn Of nornts

面 022016

LiC NO&datc/AM13/DE
M/s   AlltotCCh

IndustricS (Indi→

Pvt Ltd,Chennai 0410142832

dt 23 01 2013

6/AM13

R"qu".t f- t*i'ion of norms

Datc1 02 02 2016

Lic. No. & date
HQF No01/80/050/00173/AM12/DE/r. Autote"h

IndustricS (Indi→

Pvt Ltd,Chennai

caseNo A/R-81

Gtotzsogq
dt 17 06 2011

RA FN004/24/040/00072/AM12

il"qu"st fo. teui.ion of norms

24

cascNO A/R-80

mo2ν 16

Datc:



S.No.637

Decision:TheCommitteenotedthatfirm,srequestdated2z.o6.z0ffi
06.08.2015, followed by reminder on 23.10.2015 and 11.01.2016 to expedite their comments and
decided to remind C&PC again to expedite comments.

Case is dcferred to 15 03 2016

S.No.638

Decision: The committee noted that firm's reply aated oz.ot.zotr has bdGfi-to c&pc;
06 01 2016 for commcnts and decidcd tO await cOmments

Casc is dcfcrred tO 15 03 2016

S.No.639

DecisiOn:The commitee decided tO modi″ the nOll‖ s based upon recommendation Of DIPP vide lD Note No
12/9/2016-TSヽ V/104‐ Aノ R datcd 02 02 2016 as under:‐

1. Quantity of import item at Sl. No. 5 may be allowed as 26350 Kgs. (23965 Meters) inclusive
of 2 % wastage.

2. Quantity of additional import item namely, "rnspection port" proposed to be included in
the Advance Authorization may be allowed as 1.5 Nos.( 75 Kgs.) on net to net basis with
accountability clause

RA may take further necessary action accordingly.

*ea-
).-4--

HARADHAN DAS
Fo.eign Trade Development Officer
Directorate General ol Foreign Trade

25 Department of Commerce
Udyog Bhawan, New Delhi

Case No A/L89 M/s. Freedom

Ophthalmic Pvt.

Ltd., Hosur

HQF NoO1/80/050/00525/AM15/DE

SI
Lic No&date

Meeting No.22l l6 RA F No04/24/040/00232/AM15 0410159832

dt 03 12 2014
Date:02022016 Request for amendment of norms

Casc No A/R-90 M/s. Terumo
Penpol Ltd.,

HQF No01/80/050/00073/AM16/DE

SI
Lic No&date

Meeting No.22116 RA F No53/21/040/00002/AM10 5310008377

dt 28 05 2009
Date1 02 02 2016 Request for fixation of norms

Case No AノR-104 M/s God嘲  &
Boycc Mt cO
Ltd,Mumbai

HQF No01/80/050/110053/AM16ノ DE
SI

Lic No&datc

Mecting No 22/16 RA F No03/94/040/01034/AM15 0310793873

d101022015
Datc:02022016 Request for revision of norms



SoNo.640

Case No.A/R-149 M/s. Arihant

Industries, Ambala

Cantt.(Haryana)

HQF.No.01/80/050/00426/AM15/DE

S.I

Lic.No.&date

Meeting No.22l16 RA.F.No.33/24/040/00005/AM15 3310029998

dt.04.07.2014

Date:02.02.2016 Request for fixation of norms

Decision:The.ep,etJain,DirectorandShriMohitKatyal
Export Manager appeared for the 'personal hearing' before the Committee to explain about imporilexport

products in the case. [t was clarified by them that they have exported after extensive and multiple

manufacturing operations. It is also evident from the fact that value addition of more than 400% has been

achieved. It was also submitted by them that the items were imported on net to net basis and hence General

Note-4 is applicable to them.

Technical Authorities confirmed that multiple manufacturing operations like calibration, addition

of indigenous components, machining, powder coating etc. are involved in the manufacturing of export

items.

The Committee, after detailed deliberation, decided to ratifi the norms for the subject authorization

as per General Note-4 for engineering products.

RA may take further necessary action accordingly'

SoNo.641

Casc No.A/R‐ 150 M/s.          Dec

Development

Engineers   Ltd.,

Faridabad

HQF.No.01/80/050/00137/AM16/DE

S.I

Lic.No.&date

Meeting No.22116 /040/00082/AM16 0510394474

dt.08.06.2015

Date:02.02.2016
-Request 

for change ITC(HS) of
description of exPort item

D*t.ir"t Th" C"t"mittee noted that the firm's request dated 16.12.2015 has not been supported by

DHI for change in ITC code of Export Products/inputs'

RA may take further necessary action accordingly.

SoNo.642

Case No.A/R-151 Ⅳ1/s.  Micro―Tech

C.N.C.Pvt.Ltd.,

Hosur Tamil Nadu

HQF.No.01/80/050/00207/ANl13/DE

S.I

Lic.No.&date

Meeting No.22116 RA.F.No.07/24/040/00096/AⅣl13 0710088933

dt.15.06.2012

Datc:02.02.2016 Request for revision of norm

, *,m#,t lo-3 |.1 o' n. 
",

*ffitlgilt3i"J5ililil.';""
UiiJg'Bn"*an' New Delhi
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Decision: Thc Committcc noted that the flrln's rcquest dated l1 12 2015 has been sent to DIⅡ  on
22 01 2016 for cOmments

Case is defcred to 15 03 2016

S.No.643

Decision: The Committee noted that the firm's request dated 18.12.2015 has been sent to DIpp on
22 01 2016 for commcnts

Case is dcferred to 16 02 2016

S.No.644

Decision:TheCommitteenotedthatthefirm,srequestdatedl7ffi
22 01 2016 for cOmmcnts

Case is dcferrcd to 15 03 2016

S.No.645

Decision:The COmmittee nOtcd that DIPP vidc lD No 12/9/2016-TSN1154-A/R datcd 02 02 2016 has

recommended to maintain status quo and to inform the firm as under:_

l Quanuty ofimpOrt■ em atSI No 30(FCAW日 ller Wire)for ove‖ ay has been allowed
with 10%wastage instead Of 40%clairned by them

膝

″ [棚継鮒 咽柵
3躍
t鳳
器躙誦

Casc No A/R-152 Mls Veelinc Mcdia

Ltd,Kolkata

HQF No01/80/050/00434/AM15/DE

SI
Lic No&date

Meeting No.22l l6 RA F No02/24/040/00117/Aヽ 415 0210204923

dt 05 09 2014
Date:02022016 Request for revision of norm

Case No A/R― 153 M/s. ISCEC Heavy

Engineering Ltd.,
Yamunnagar

HQF No01/80/050/00102/AM16/DE

SI
Lic No&datc

Meeting No.22l l6 RA F No05/23/040/00534/AM15 0510393476

d104032015
Date:02022016 Request for revision of norm at

import item No.l.

Casc No A/R-154 M/s ISGEC
Hitachi Zosen Ltd.,
Noida

HQF No01/80/050/00019/AM16/DE

SI
Lic No 3と datc

Meeting No.22116 RA F No05/23/040/00572/AM15 0510393737

dt 25 03 2015
Date:02022016 Request for revision of norm at

import item No.l3.

RA may take further necessary action accordingly.



S.No.646

IrQp.No.O I lgOlOS0/00489iAM I s/DEM/s. Transasia Bio

Medicals Ltd.,

Mumbai

CaseNo A/R― 155

0310790197

dt 13 10 2014
RA.F.No.03/95/040/00564/AM I 5

Meeting No.22l16

Request for fixation of normDatc:02022016

15 has bcen sent tO DIT on

22 01 2016 for comments

Case is dCferrcd to 15 03 2016

S.No.647

case No A/R-156 M/s. Undercarriage

and Tractor Parts

Pvt. Ltd., KolhaPur

HQF No 01/80/050/00604/AM15/DE

SI

Lic No&date

RA F No03/95/070/oo750/AM15 0310791748

dt 05 12 2014
MeetingNo.22l16

Datc:02022016

-Reqrest 

fo. add itional/amend ment

of norm

Committec in Mecting No 4/80-ALC2/2015 hcld on 26 05 2015:―

ore export Product as theEt.t"nt Tt" C".ritt"e noted that the applicant has requeste

export order was cancelled. The norms for the new exRort i-t11-have already been approved by the Norms

Export item: ,Track chain consisting of Elements (Parts of Undercarriage) Part No'422-55041422-5505

Gotat Net Wt. of LH & RH of Elements (Manufactured out of HR Alloy steel bar) =518120 Kgs' (gross

weight 792724 Kgs)' .

AsperprovisionmentionedinPara4.T.l(b)ofHBP(Vol.l)2009-14andPara4.l2(vi)ofHBP
zr,ll-ZL,there is no need of seeking ratification of the input and output norms by NC up to 2 vears' The

Committee, therefore, decided that the export product .Track Chain consisting of Elements, mentioned

above may be added on the export side. Additional inputs for the new export product may be allowed as per

decision of the norms committee meeting No.4/80 dated 26.05.2015. However, no change in quantity of HR

alloy steel bar is to be done.

However,theapplicantwillberequiredtofulfilexportobligationwithintheinitial/extended
obligation period as per provision of Foreign Trade Policy/HBP (Vol'I)' RA may enhance FOB & CIF

values and call for additional fees, ifrequired'

RA may take further necessary action accordingly'

ホホホ***
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和No.46011/78/2010-PC― ll

Government oflndia
Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No 223, A Wing,
Shastri Bhawan, New Delhi-110 001

Dated the Febru ary 02, 2016

OFFICE MEMORANDUM

Subject : Request for fixation of Norms against Advance Authorization Ap;;licar:rir
from M/s. Automat lrrigation Pvt. Ltd., Shahdara, Delhi for issued uncier
Para 4.7 (of HBP (Vol-l) against the Advance Authorisation Numbers is zrs

under:

(a)No.0510385020 dated 25.04.2014
(b)No.0510362949Jated20.08.2013

Please refer to your Office l.D. note No. 01/80/050/00138/AM-11/DES-i/
1463 dated 20.01.2016 on the subject cited above and to communicate thai iast
reminder vide OM of even number. dated January 14, 2016 informed DGFT (ccpy
enclosed) about sending information of these applications, which are 1,et t^ be
received. Since the time limit is over, therefore recommended for rejection.

(o`P sha岳 113)

」olnt lndustrialノ CヽIViscr

Tel:011-23071442
丁elefax:011-23071137
Email:omsharnnac11■ ■

, /-"Shri Haradhan Das,\-/ Foreign Trade Development officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndurstry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn. 265
Fax: 2306 2225123061 61 3

Encl : as stated above

wm---
fr-p6911AN DAS

Foreign Trade Developi-ne;i: 
/\ff 

'er
Direciorate General ef fe:er " "?ce

Department of Cornrr| r''e
Udiog Bhawan, New Dt'ilti





To

■■,卜 1,ヽ  ヽ:  :ぃ |:l:ittti: i、 :ti lili五し:|

1)じ
|)(1ド
linlCnt()1｀ (1lc11lical、 さくf)etlochcnlicals

■:::*=:(:ト

Shastri Bharvan. Neu,Delhi-l l0 001

Datecl, tlre 3o/1, July, 20l4

M/s. Autonrat Irrigation Pvt. Ltd.,
Plot No.l8-19, Hind Pocliet Books,
GT Road, Shahdara
Delhi-1i0095.

t: Advance Authorization Applications fi"om M/s. Autornat lrrigation Pvt. Ltd. for the

irnpoft of raw material against the export of Rigid Poly Vinyl Chloride (PVC) Articles of
different sizes/weiglrt. (Advance Authorization No.0510385020 dated. 25.4.2014 &
Advance Authorizatiorr No. 05 10362949 dated. 20.8.20I 3)

l. ** **

menli:L!::彎 :lliしま「鼻:l首11[ffI:::il:II1111:III:‖ :i[:Iλ1111:1.fr°
m。/OiFFTonabOVe

_J」 m面 cal spcpttcati蝸 %co■po鋼 qく bェxigD_m姪 血 止 工 ]颯疑 壁 型 m_
along with speciflc end use/application and the copy of export Order for the export product

i.e.Rigid Poly VinyI Chlo面dc(PVC)Articles may be fLlmiShed.

2.DPtailS and quantity of other indigenous inputs to be used in the manufacture oftllc export

product rnay be indicated.

3ヽ.Detailed manufactu面 ng process along wlh jis」■catiOn for wastages at each stagc and also
on each ofthe ra、v lnaterial rnay be furnished.

4.The compl∝ e fOrmulation of PVC compOund to be used for the manufacture of Rigid POly
VinyI Ch10ride(PVC)Articles along witll standard/authentic lherature for fOrmulation of

PVC compound.
5. Complete material balance indicating input and output material on weight to weight basis at

each stage of manufacturing process.
6. Whether the scrap generated in the manufacturing

technical reasons for the same may be furnished.
process is being reused, if not, the

7. Details of production of export product under reference and corresponding consumption of
, raw material in the year 2012-13 and 2013-14 duly certified by CA may be furnished. If the

production has not commenced in the past, the details from commencement of production
may be furnished duly certified by CA.. 8. Any other relevant information

9. Small sample of the export product.

Yours faithfully,

イレ

―
‐
―
―
―
―
―
―
―
‐
∝切ｕ

Ｓ

Section(Dfacer

Tclc:‐ 23382575

Delhi― ‖0001[w.r.t.

30.05.2014     &

Copv lo: 
～
IsrPriya Ranian,FTDO,(DES-1),0/0,DGFT,Udyog Bhawan,New

their    (D.M    No.     01/80/050/00270/AM-14/1DES― 1/324     dated
lJ,0,No 01/80/050/138/AM15/DES_1/412 dated 19,06.20141

?=-\

(Dharam Vir) r'(11't

″
ノ
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SutteCt:AA nO o710099970 datcd 26.H.13

NOrms may be flxcd as fO110ws:_

Covt of India
Ministry of Micro Small & Mediurn Enterprises

Office of the Development Commissioner
Mechanical Division

for M/s Dynamnatic technologies Ltd
30(65)/14-ME

lmport Raw Materials
Size

(Thickness/
Dia in mm)

ｇｅ

％

ａＷ lmport
allowed (kg)

０ｐ

　
Ｏ

ｍ
ｓｎ

Part Nos

724S4911‐ 201

|

3668.730

724S4911‐203

Aluminium Plate― ′AMS4050(7050-
丁7451)′ ARAP00o46

-―

    |

25.4
724S4911-207

724S4911-205
25.4 632.016

724S4172-201

724S4902-207
25.4

25.4 628.022

2

|

724S4828-205

724S4189-207

724S4189-205

724S4902-235

724S4902-236

31.75 771.707

31.75 738.807

31,75 738,807

31175 830.237

31.7s I szg.sr:
31,75 794.693

31.75 794.693

3

724S4929-201 Aluminium Plate BMs 7-323

7050-丁7451′ ARAP00o71 38.1

4

724S4119-231

Alunlinium Plate 7050-T7451

(AMS 4050)′ ARAP00o68′

Alurninium Plate 7050‐T7451
(AMS 4050)′ ARAPOoo45

Aluminium Plate AMS 4050′ 7050-
T7451′ ARAP00o55

50.8 1450.310724S4119-233

5043.238724S4939‐201
50.8 1450.310

1 50.8 803.832

724S4180-203
57.15

57.15

817.417

12353.759

724S4929-203

724S4929-204

724S4902‐271

753.308

57.15 753.308

57.15 531.959724S4902‐273

724S4181-203

724S4902-285

724S4615-267

57.15 857.277

57.15 817.417

57.15 853.639

724S4615‐265

724S4171_207

63.5 641.359

3333.389

63.5 485.500

63.5 863.973

1. I)|:「 Or

r l  Tf l10

1 '・ :′ e

、Dethi

Direcい rat。
しじけ

:‐ 1

::;:∫詈F]↓ :IIサミ|

―イー

2514 6441026

669,984

25.4 649.005

576.694

1092.462

855.704 345.000



Size

{ThiCkness/

Diain mm)

wastage

%
lrnport

allowed(kg)

724S4801-201 Aluminium Plate BMs 7-323′

7050-T7451′ ARAP00047

724S4189-201

Aluminium Plate BMs 7-323′

7050-丁7451′ ARAP00o49

72454189-213

724S4615-261

724S4615-259

124s4778-2or ] 
nluminium Plate BMs 7-323
7050-丁7451′ ARAP00o57

Alurniniurn sheet clad 2024-丁
3′

ARAS00o46′ AMS― QQ―A-250/5

Aluminium sheet― clad 2024-T3′
ARASOoo44′ AMS― QQ―A-250/5

164.695

724S3612-215

724S4612-215

724S4612-216

724S4615-237

724S4615‐239

724S4615-245

724S4902-291
120,320

724S4912-225
141‐ 173

724S4912-241

724S4912‐ 247

724S4912‐257

724S4912-259

724S4912-263

724S4912-267

724S4919_235

724S4902-253

724S4902-254

145S4607-15

145S4607-16

724S4919_219

724S4919-220

145S4607-17

Aluminiurn sheet― clad 2024-丁 0′
ARAS00o15′ AMS― QQ―A-250/5

145S4607‐ 18

724S4902-209

724S49o2-210

724S49o2-275

724S4902-276

724S4902-283

724S4919-237

724S4177-201
ハ!uminiν m sheet′ clad 2024-

lmport Raw Materials

3900.578

甘pR軍望P,1
FO『断 ■atte
師贈」t写31FiIII藍留rde騨盲tⅢⅢilヽ∬ ri
U:;誌昴 品 舌h,NeW Dd‖

０

町
Ｓｎ。

Part Nos

7
63.5 742.687 146.965

8

‐76.2 590.276

3453178
7612 630.072

76.2 515.652

76.2 515.652

9
82.55 1082.136

01813 137:398

0.813 141.343

0.813 145.534

0.813 142.119

0.813 142.119

0.813 140.131

0.813 138.672

10

0.813 142.456

0,813

0.813

|
0.813 141.582

0.813 245,432

0.813 148.416

0.813 142.653

0.813 1361462

0.813 133.527

0.813 174.351

0.5 74.448

293.276

0.5 74.448

0.5 74.448

0.5 74.448

0.5 74.448

0.5 74.448

0.5 125.699

135.175

0.5 125.699

0.5 125.699

0.5 125.699

0.5 125.699

0.5 125.699

0.5 84.690

13
0.5 125.699

0.635 150.006 306.574

-2-



lmport
Sno

Part Nos lmport Raw Materials
Sizl

{ThiCkness/

Diain mm)

wastage

%

:rnport

allowed{kg)

724S4902-211 丁3′ARAS00045′ AMS― QQ―A-250/5′

Alunlinium Sheet′ clad 2024-
T3′ ARAS00047′ AMS―QQ―A-250/5

0.635 150.006
724S4905-211

0.635 150.006
724S4912-205

0.635 150.006
724S4912-206

0.635 150.006
724S4912-217

0.635 150.006
724S4912-218

0.635 150.006
724S4912-219

01635 150:006
724S4912-220

0:635 150.006
724S4924-219

0.635 150.048
724S4121-205

1.016 161.181
724S4177-209

1.016 161.181
724S4502-213

1.016 161:181

14

/24S4502-214
1.016 161.181

724S4603-211
1.016 162.604

724S4902-259
1:016 1611181

156.860.
724S4902-260

1.016 161.181
724S4905‐201

1.016 161.181
724S4905-202

1.016 161.181
724S4912-221

1.016 161.181
724S4912-222

1,016 161.181
724S4912-223

1.016 16■.181
724S4912-243

1.01611  161.181

15

724S4106-201

Aluminium Sheet clad 2024-丁
3′

ARAS00o48′ AMS― QQ― A‐ 250/5

1127 134.224

239.753

724S4113-209
1.27 154.331

724S4174-209

724S4174-219

724S4174-221

724S4174-231

724S4174-235

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.121
724S4177-223

724S4179-203

724S4179-204

724S4180-201

724S4615-225

724S4615-229

724S4615-233

724S4615-235

724S4615-263

724S4902-255

724S4902-256

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224

1.27 134.224
16 724S4104‐ 201 Aluminium Sheet clad 2024-T3′

1.6 165.824 53.365

一
④



lmport
Sno

Part Nos lmport Raw Materials
Size

{Thickness/

Dialn mm)

wastage

%
lmport

allowed (kg)

724S4110-215 ARAS00o49′ AMS― QQ―A-250/5 1.6 164.960
724S4177-205

1.6 164.960
724S4189-203

1.6 167.202
724S4189-209

1.6 168。 190
724S4615-205

1.6 1641960
724S4615-215

1.6 164960
724S4615-247

1.6 164.960
724S4615‐269

1,6 164.960
724S4615-271

1.6 164.960
724S4615-273

724S4615‐275

一
（
〕ｂ́

９４６ｒ
０
■
ょ

1.6 164.960

一／

_  24S4178-203

724S4189-211

724S4189-215

Aluminium Sheet clbd 2624_丁
3;

ARASOoo50′ AMS―QQ‐A-250/5

1.77 167.370

1,77. 167.370

1.77 167.370

18

724S4181-201
Alurninium Sheet Clad 2024-T3′

ARAS00o51′ AMS― QQ―A-250/5′

2.032

152.133 42.566

19

724S4177-207

Alurniniurn sheet_clad 2024-丁
3′

ARAS00o53′ AMS―QQ―A-250/5

3.175
150.962

71.815724S4177-217

3.175
150.962

20

Aluminium Sheet , Clad 2024_T3,
ARAS00055, AMS_QQ_A_250I5,

Aluminium Sheet AMS_ee_A_
25O / 4, ARASOOo35, unclad ZOZ4_T3

3.55
120.099

79.220

3.55
120,016

724S4102-203

1.27 901.037
724S4102-204

724S4924-235

十

1.'71  901・ 037 329.437

1.27 875.553

724S4924-227

Aluminium sheet AMS4347
6013-丁 4′ ARAS00o37

3.556

297.329 38.144

54.21423

724S4171‐201

724S4905‐ 207

724S4905-208

724S4171-203

0.813 633.657

0.813 633.657

24

0.813

1.016

633.657

72454171-204

724S4905-209

724S4905-210

724S4905-215

724S4905‐216

1130.257

55.356

1.016 1130.257

1.016 1130.257

1.016 ■130.257

1.016 1130.257

1.016 1130.257

キ
①



lmport Raw Materials
Size

iThiCkneSS/
Diain mm}

wastage

%
lmport

allowed (kg)

145S4106-26

Aluminium Sheet Bare 6061-丁
6′

ARAS00058′ AMS―QQ―A-250/11

724S4042-205
Aluminium Sheet Bare 6061-T6′

ARAS00087′ AMS―QQ―A-250/11724S4615-249

724S4174‐ 233

Aluminium Sheet Bare 606而
ARAS00o59′ AMS―QQ― A‐250/11

724S4115-205

Aluminium Sheet AMS― QQ_
250/12′ ARAS00o25′ unclad7075-

丁6

Aluminium sheet′ AMS― QQ― A―
250/12′ ARAS00o26′ unclad7075-

T6.

39.819

724S4501-209
7301.192

724S4919-225

724S4919-226

724S4919‐227
7301.192

724S4919-228

724S4919-229
7301.192

724S4919_230
7301.192

724S4919-231

724S4919_232
7301.192

724S4110-201

724S41lo-203

724S4112-203

724S4112‐ 209

724S4112-213

724S4112-217

724S4112-219

724S4119-201

724S4119-202

724S4119-203

724S4121-201
3077.622

724S4622-215
3077.622

724S4622-217

724S4919_217
Aluminium Sheet AMS― QQ―A―
250/12′ ARAS00o24′ unclad7075-

丁6.

724S4919-218

724S4919-233

145S4607-9

724S4110-207 Aluminium Sheet′ AMS― QQ―A―
250/12′ ARAS00o27′ unclad7075-

T6
724S41lo-213

724S4112‐ 205

724S4622-205

_f―

3ヌ

jffioqr* oo.
Foreiqn Trade Development Oflicer

birecfirate General ef f ererg:"r lraCe

Deoartment of Cotnrnerce
laiog Bhawan, New Delhi

や    ヽ F    F

lmport
Sno

Part Nos

0.5

121.294 11.153

26

1.016
158.082

11.000

1.016
155.081

27
1.016

146.463 19.224

28

0.813 2377.064

0.813

0.813 7301.192

0.813 7301.192

0.813

0.813 7301.192

0.813

0.813

0.813 7301.192

0.813

29

1.016 3077.622

249.913

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 3077.622

1.016 1496.311

1.016

1.016 3077.622

1.016

1.016 3077.622

30

0.635 640.960

27.5490.635 640,960

0.635 640.960

31

1.27 ■505.535

145.802
1.27 1350.708

1.27 1350.708

1.27 1709.635



f
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Part Nos lmport Raw Materials

Size

(Thた kness/

Diain mm〕

ｇｅ

％

ａａＷ :rnport

allowed{kg〕

724S4119‐ 207
1.27 1292.464

724S4174-215
1.27 1225.535

724S4501-207
1.27 1784.629

724S4504-227
1.27 1355:485

724S4615-241
1.27 1350.708

724S4615-243
1.27 1350,708

32

724S4119-225

Aluminium Sheet AMS― QQ― A―
250/12′ ARAS00oo8′ 7075-T6

1.6
399.785

50.932
724S4119-227

'1.6
399,785

33

724S4605-205

724S4605-206

Alunliniurn Sheet Clad 7075-T6′

ARAS00o61′ AMS― QQ―A-250/13
2.54

375.269

299.420

2.54
375.269

34

724S4504-229 Alurninium Sheet clad 7075-T76′

ARAS00073′  AMS 4316
2.54

151.267 90.959

35

724S4611-2o3 Alurniniurn sheet clad 7075-丁
6′

ARAS00068′ AMS―QQ―A-250/13′
1.6

129.041 197.433

724S4611-201

Alunliniurn sheet clad 7075-丁
6′

ARAS00o79′ AMS―QQ― A‐250/13′

1.27

148.9961   216.128

724S4177-221

A!u nl!niunl sheet,clad 7075-丁
6′

ARAS00069′ AMS―QQ―A-250/13′

2.032 1   123.070

21.415

38

724S4277-201

Aiumlniurn Sheet clad 7075-丁
6′

ARAS00o71′ AMS―QQ―A-250/13′

Alurninium Sheet Clad 7075-丁
6′

ARAS00o66′ AMS―QQ―A-250/13

3.175

131.482 50.926

39

724S4105-203
0.635 1065,408

44.350
0.635 1065.408

0.635 1065.408
D―∠Uじ

0.635 1065.408

40

724S4912-265 Aluminium sheet clad 7075-

T7o′ARAS00o75′ AMS-4316

Alunliniurn sheet clad 7075-T76′

ARAS00074′  AMS 4316

1.27

145.877 46.422

41

724S4605-201

1.6

167.053 5.127

42
724S4503-229 Alunliniurn Sheet clad 7075-TO′

全
RAS00o62′ AMS―QQ―A-250/13 1.6

337.556 573.158

子
０

r(JlsrY'r - ^ T.^A^
DifeCtOfate 6grfluli)r ( ! | tr'tjruri rr r\/e

Deoartment oI Cott'tne:t ':

Uiiog Bh""an' Nerr Delhi



lmport
5no Part Nos lmport Raw Materials

Size

{丁hickness/

Diain mm)

lmport
allowed (kg)

724S4504‐ 221

1.6
337.556

43

724S4504-225

Alurniniurn Sheet clad 7075-T76′

ARAS00072′ AMS 4316.

1.27

44

Aluminium Sheet BAC1534-

33F′ARAS00076′ QQ―A-250/1′
LAMINAttED SHEET(SHIM)

0.8382

137.825 9.513

45

724S4179-205

Aluminium ExtrusiOn AMS― QQ―A
700/11′ BAC 1503-199339′

7075′丁7351l ARAE00051

46

724S4174-229

Aluminium Extrusion AMS-ee_A
200 / 11,, A RAE0003 0, ALCO A49225
x 8.0-T6511 7.000 35

47

724S4512-213

Arumtnt um Extrusion AMS_ee_A
2OO/ 11, ARAE00031, AN D10133_
1401-T6511 7.000 22

48

724S4622-207

Arumtntum Extrusion AMS_ee_A_
200 / 1-1,, ARAE00O32, AN DL0134_
1003 x 8.45-T6511 7.00o 58

49

50

724S4177-203

724S4177-215

Aluminium Extrusion AMS-ee-A_
200 / 1_1,, ARAE00033, AN D10134_

2003_T6sL1

Aluminium Extrusion AMS-ee_A_
2OO / 11,, ARAE00038, AN D10136_
200L,T7351,1

淵       13

724S4171-211
7.000 46

724S4224‐210

Aluminium ExtrusiOn AMS― QQ― A―
200/11′ ARAE00034′ AND10136-
2006′T6511 7.000 22

52

724S4189-217

724S4189-219

Aluminium ExtrusiOn AMS― QQ― A―
200/11′ ARAE00035′ BAC-1503-

100131-T6511

ア,000

46

7.000

』̈７．０

wastage

%

152.294 21.193

7.000 35



lmport
Sno Part Nos lmport Raw Materials

Size

(ThiCkness/

Diain mm}

ｇｅ

％

ａａＷ

53

724S4112-215 Aluminium Extrusion AMS-ee-A-
2OO / 1,L, ARAEoOO36, BAC1503_

100133,T6511

7.000

724S4112-216
7.000

54

724S4328-208

Aluminium Extrusion AMS-ee-A-
2OO / 1,1,, ARAEO0039, BACL503_
100133,T735 11 46

55

724S4112-211
7.000

104

724S4112-221 Aluminium Extrusion′ AMS―QQ― A―
200/11′ ARAE00037′ BAC1503-
1420-7075-T6511724S4112-223

7.00o

724S4501-205
7.000

56

724S4110-209

Aluminium ExtrusiOn′ AMSLQQ_A―
200/11′ ARAE00012′丁iernay 60-

305-7075‐丁6 7.000 34

57

724S4622-201

Aluminium ExtrusiOn′ AMS― QQ― A―
200/11′ ARAE00013′ BAC1503-
1420-7075-T6 7.000 256

724S4110‐243

今luminium Extrusion′
~~T~T

ARAE00020′ AMS―QQ―A-200/11

′BAC1504-8245-TO 7.00o 814

59

724S4824-201

Atuminium Extrusion AMS_ee_A_
2OOl11, ARAE0O040, Tiernay 60-
16966-T73511 7.00o 34

60

724S4110-211

Aluminium Extrusion AMS‐ QQ― A―
200/11′ ARAE00027′ 丁iernay 60-
3233-T6 7.00o 34

72454781‐ 214

Alum!n!um Extrusion′ tienary60-

8009′ AMS― QQ―A-200/11′
ARAE00011′ 7075-T6

7.00o 93

_g_

0

ｒｔ

健

０

．ｄ

ｐ

　
ｅ

ｈ

　

Ｏ Ｗａ

46

7.000

7.000
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Part Nos lmport Raw Materials

Aluminium Extrusion′ tienary60-

8009′ AMS―QQ―A-200/11′
ARAE00024′ 7075-丁 0

Size

(Thickness/

Diain mm)

wastage

%
ｒｔ

的

Ｏ

ｄ

ｐ

　
ｅ

ｈ

Ｏ Ｗａ

62

724S4503-207

724S4504-219

ア.00o

197

7.000

63

724S4823-201

Alumlnlum LxtrusiOn AMS―
QQ― A―

200/11′ ARAE00028′ VS9o407 X
5.7-丁6

64

724S4155-205

Alum inium Extrusion AMS_ee_A
25O/1,2, ARAEoOO45 , BAC1,5L7_
1,521.,T0 616

65

724S4156-215

ハlu:I:lrllumヒ xtruslon AMS― QQ― A―
250/12′ ARAE00045′ BAC1517-
1521′ 7075-T6 325

66

724S4226-201

ハ!um:n:um LxtruSiOn AMS―
QQ―A―

250/11′ ARAE00023′ BAC1517-
1523‐ To フ.000 1244

67

724S4789-214

ハlumlnium LxtrusiOn AMS―
QQ― A―

250/12′ ARAE00olo′ BAC1517-
1523′ 7075-T6 フ.000 768

68

724S4106-215

724S4106-217

Aluminium ExtrusiOn AMS―
QQ― A―

200/3′ ARAE00041′ AND10137-
1005-丁4

Aluminium ExtrusiOn

MS200olH6′ 2024-T3511′

ARAE00042

7.000

7.00o

46

69

724S4171-205

724S4171-206

フ.00o

140

7.Ooo

70

724S4889‐ 259

Aluminium [xtrusiOn Ms20001_

PX4-500′ 2024-T3511′ ARAE00043
7.00o 93

71

724S4870‐ 215

ハlurn:nlumヒxtrus10n Ms20001_
PY4-400′ ARAE00055

7.00o 46

72

114S5905-105A

ハlurTIInlumヒ xtrus10n Make frOm

MS200olPY12‐ 188′ ARAE00044
7.Ooo 11

一〇

フ.000 34

7.00o

7.ooo
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Part Nos lmport Raw Materials
Size

(Thickness/
Dia in mm)

ｇｅ

％

ａＷ :rnport

al:owed〔kg)

73

724S4671-301

Aluminlum ExtrusiOn Make from

VS20101-2-2′ ARAE00046
7.000 46

74

724S4109-201

ェee:bneet― AMS 5518′ 1/2 HARD―
G301′ ARSSOoo02

0.8128

134.350 23.435

75

724S4112-207
Steel Sheet_AMS 5518′ 1/2 HARD―

G301′ ARSS00o12

Steel Sheet_AMS 5517′ 1/4 HARD―

G301′ ARSSOoolo

0,8128 630.776

23.590
724S4119_221

0.8128 630,776
724S4119-223

0.8128 630.776

76

724S4121-207

724S412■ -209
1.6 126.304

154.1791.6 126.304
724S4177-219

1.6 126.304

77

724S4902-223

724S4919-213
bleel bneet_AMS 5517′ 1/4 HARD―

G301,ARSS00009
1.016 37.937

33.071
1.016 206.142

724S4612‐205

78

bleei bneet_AMS 5518′ 1/2 HARD―
G301′ ARSSOoo17

0.305

14フ .072 3.000

79

724S4101-201
bleei bneet=AMS 6350′ SAE 4130′
Annealed_O ARSSOoo18

1.6

100.624 4.815

80

724S4924-211

724S4924-212
Steel sheet― AMS 5528′ CRES′ G
17-7 PH_Annealed_o ARミ ミ∩∩nlИ

1.6 94.696
15.576

1.6 94.696

81

724S4106-213
bleei bneet_AR/1S5528′ CRES′ G
17-7 PH_Annealed_o ARSSooo15

|ぐ

^

2.54

88.374 6.593

０
０

724S4106-203

724S4106-239
JrLLr JrrEEr_AtVlJ ))25, LKt5, G

17 -7 PH- Annea lpd-o a R qqnnnl,
4.064 126.667

16.382
4.064 126.667

83
724S4804-201

δleelド Iate-4340-AMS 6359-

ARSP00ool
12.7

408.045 447.079

84
724S4811-203

DIeei riate-4340-AMS 6414-

ARSP00o02
63.5

475.323 371.659

85

bモeel Kod―AMS5659 CRES T=15-
5PH′ ARSSR00oo5

38.1

482.391 フ.000

86

ぅtee!К Od_AMS6414(ALT―AMS―s_
5000)G=4340′ ARSSR000o6

63.5

521.643 95.484

87

Dteelバ oo― AIⅥ b 6371

G=4130′ ARSSR00oo7
50.8

619.065 60.000

88

OLCe:バ 00-AIⅥゝ6414
G=4340′ ARSSR00oo8

25.4
480.875 2.904

89

OLCel KOo― AIVlb 6414

G=4340′ ARSSR00oo9
44.45

417.680 8,904

昴
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Part Nos lmport Raw Materials

Steel Rod― AMS6346/4130 AL丁―
AMS6414/4340G-4340′

ARSSR000o4

Alunlinium Plate 7050-丁 7451
(AMS 4050)′ ARAP00o45

Aluminium Plate BMs 7-323

(AMS4050)′ ARAPOoo47

Aluminium Plate―
′AMS4050(7050-

T7451)′ ARAP00o40′

Size
(Thickness/
Dia in mm)

wastage

%

90
51

357.568

724S6553-203

724S6106-203

724S6106-204

724S6106‐201

724S6103-203

724S6103-204

724S6103-219

724S6553‐204
724S6104‐201

724S61o4-202

724S6112‐201

57.2 515:524

7023.364

57.2 714.006

57.2 714.006

57.2 977.086

572 1142.143

458

57.2 1142.143

57.2 1193.575

57.2 870.379

57.2 764.339

57.2 764.339

57.2 650.802724S6112-202
57.2 650.802

459

724S6802-201

724S6154-211

724S6154‐212

63.5 381.308

1495.84763.5 568.446

63.5 568.446

460

724S6151-263ヽ

724S6151-264

724S6111-201

724S6111‐202

724S6153-202

724S6153=201

25.4 460.224

1662.702

25.4 460.224

25.4 528.374

25.4 528.374

25.4

25.4

148.977

461

148.977

24S6929-201

、lunlinlum Plate BMs 7‐ 323
7050‐ 丁7451′ ARAP00o71

38.1

722.978 678.134

462

724S6553-201
ハ:unlinlum P:ate 7050-T7451

(AMS 4050)′ ARAP00o67′

Aluminium Plate 705〔
)―T7451

(AMS 4050)′ ARAPOoo68′

44.45

712020 469.997

463

724S6105-205

724S61o5-206

50.8
731.736

485.068

50.8
731.736

464

724S6105-221

ハlunlinium Plate 7050～ 丁7451
(AMS4050)′ ARAP00o48

Aluminium Plate BMs 7-323

7050-T7451′ ARAPOoo49

69.85

932.410 1011.969

465

724S6177¨203

724S6105-203 76.2

76.2

1241.310

3950.993724S6105-204 918.089

76.2 918.089

一
⑪
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lmport
Sno

Part Nos lmport Raw Materials
Size

(ThiCkness/

Diain mm}

wastage
%

lmport
allowed (kg)

466

724S6151-261
Aluminiurn Plate BMs 7-3237050-

丁7451′ ARAP00077
121
1534.943

15178.810
724S6151-262

121
1534.943

467
724S6177-211

Alurniniurn Plate′ 7050～丁7351′

ARAP00078.
6135

397.305 4.177

468

724S6155-201

Aluminium Sheet′ Clad 2024-

T3′ARAS00047′ AMS―QQ―A-250/5

1.016 119.706
724S6155-202

1.016 119.706
724S6501-221

1.016 77.955
63.549724S6501-222

1.016 、 77,955
724S6505-207

1.016 131.496
724S6505-208 1,016 131.496

469

724S6501-223

Alunliniurn sheet clad 2024-丁 3′

ARAS00048′ AMS―QQ―A-250/5

1127 230.481

155.780

724S6505-201
1:27 2211848

724S6505-202
1127 221.848

724S6505-203
1.27 221.848

724S6505-204
1.27 221.848

724S6505-211
1.27 221.848

724S6505-212
1.27 221.848

470

724S6501-219

Alurninium Sheet Clad 2024‐ 丁3′

ARAS00049′ AMS‐QQ―A-250/5

1.6

1151923 18.137

471

724S6502-203
Aluminium Sheet Clad 7075-

T6′ARAS00066′ AMS‐QQ― A―

250/13

0:635 129.829

98.827
724S6502-215

0.635 129‐ 829
724S6502-216

0.635 129.829

472

724S6403-209

Aluminiunn Sheet Clad 7075-丁 6′

ARAS00077′ AMS―QQ―A-250/13′

0.813 120.450

141,971
724S6403-210 0,813 120.450

724S6403-213
0.813

120.450

473

724S6108‐201

Aluminium Sheet AMS― QQ―
250/12′ ARAS00025′ unciad7075-

丁6

0.813 148.824

56.164

724S6108-202
0.813 148.824

724S6108-203
0.813 153.057

724S6108-204
0.813 153.057

724S6108-205
0.813 109.320

724S6108‐207 0.813 109。 320
724S6501-201

0.813 73.953
724S6501-202

0.813 73.953

474

724S6501-219

Aluminiurn Sheet Clad 7075-T6′

ARAS00079′ AMS―QQ―A-250/13′

1.27

64.762 273.900

475

724S6102-211

Alurninium Sheet Clad 7075-T76′

ARAS00073′  AMS 4316

2.54 123.484

86.294

724S6102-212
2.54 123.484

724S6102-213
2.54 120.043

724S6103-213
2.54 88.173

鼎
「
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lrnport

Sno
Part Nos lmport Raw Materials

Size

{ThiCkness/

Diain mm}

ｇｅ

％

ａＷ

476

724S6152-207

Alurrliniurrl Sheet Clad 7075-T6′

ARAS00080′ AMS―QQ―A-250/13

4.064

75.054

477

724S6106-205

Aluminium Sheet Clad 2024-

T3′ARAS00046′ AMS―QQ―A-250/5

0.813

724S6106-206 0.813 109,687

724S6501-205 0:813 160.143

724S6501-213 0,813 172.263

724S6501-217 0.813 126.323

724S6504-201 0.813 2471441

724S6504-202 0.813 247.441

724S6504-209 .     0.813 87.132

724S6504-213 0.813 44.868

478

724S6501-203

Aluminiurn Sheet Clad 7075-丁 6′

ARAS00078′ AMS― QQ―A-250/13

1.016 95.921

724S6502-209 1.016 115.394

724S6502-211 1.016 153.856

724S6502‐213 1.016 74.125

479

724S6152-237
Aluminium Sheet′ AMS―QQ― A―

250/12′ ARAS00026′ unclad7075-

丁6.

1.016
110.0451

724S6403-215
1.016

107.365

724S6403-216
1.016

107.365

480

724S6151-265

Aluminium Sheet Clad 7075-丁 6′

ARAS00082′ AMS―QQA-250/12

3.175

64.378 73.312

481

724S3613-307 Aluminium

Extrusion′ A/1S20001PX9-4900′

ARAE00059

7.000

174.000
724S3613-308 7.000

482

724S6154-209
Aluminium Extrusion AMS― QQ― A―

200/1′ ARAE00014′ VS90328′丁6

7.000

46.000
724S6154-205 7.000

483

724S6152-233 Aluminium Extrusion AMS― QQ―

200/1′ ARAE00016′ BAC-1514-

1648′丁6511

7.000

58.000
724S6152-234 7.000

484

724S6177-205

Aluminium Extrusion AMS― QQ― A―

200/1′ ARAE00017′ BAC-1510-

1417′丁73511

7.000

1631000

724S6177-207 ア.000

724S6177-208 7.000

“
⑬

irnport

ailowed{kg)

93.479

109.687

152.989
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Part Nos lmport Raw Materials ｇｅ

％

ａＷ

485

724S6554-201A

Aluminium Extrusion AMS-ee-A-
200 / 1., ARAE00018, BAC-1520-
2804,T6511 7.000

1511000

486

724S6103-211 Aluminium Extrusion AMS― QQ― A―
200/11-BAC-1503-1513-丁 6′

ARAE00015

7.000

724S6103-212 7.000

487

724S6103-215 Aluminium Extrusion AMS-ee-A-
200/11-BAC-1503-1513-T6,'

ARAEOOO53

7.000

724S6103-216

488
724S6105-211

AMS 5516′ G302-ARSS00013-
Steel Sheet 0.635

489

724S6152-241

Steel Plate′ ARSP00004′ CRES
STEEL― AMS 5513′ G=304

19

529.632

490

steel Rod― AMS6346′ G-4130¨
ARSSR00001 19

116.995
1.085

491

Steel Rod― AMS5643′ G-17-4PH―
ARSSR00002 44

11.903
29。 990

' l5Yo recovery for non-ferrous and 5oZ recovery for steel has been considered while recommending
the wastage.

. Sno 421 to 457 may be deleted as per request of finn.

. Sno 662 to 698 may be deleted as per request of firm.. Sno 642 to 645 may be allowed as applied.
r Rest of the items may be allowed on net to net basis with NIL wastage and accountability clause.

This issues with the approvalof Director (ME).

,q7 fu(Z='9{',
- /' tglt

(K.S. Sodhi) I

AD (ME)

Sh H.Das,FTDO,DGFT,UdhvoR Bhawan,Ncw Delhi
O/oDC,MSME UO No30(65)/14‐ ME datcd 18.01.16

膠

馳
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SIze

〔ThiCkness/
Diain mm}

:mport

al:owed{kg〕

93.000

7000

90.738
2.899

8.941



Sublect Ratification of Norms against AA No.0410156914 dt.8.4.2014

Toi ncl d91@nに in

Page 1 of t

12/30ノ 1512:08 PM

sSUndararaman FTDOく ss raman62@nic in>

ｔｅ
　
ｍ

Ｄ

Ｆｒ

Good alernoon sir. Plrefer yourir no 01/80/050/00074/am 16/DESiDT
8.12.2015.:am directed to inform you thatthe authorisation in

terms of para 4.

Kind attn:Shri Haradhan Dasi FTDO

Yours fanhfully,

S Sundararaman,FTDO,OfFice of Addl DGFT,Chennal

lη
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Ministry of Heavy lndustries&Public
Departrlnent of Heavy lndust
TSW(B)SecuOn

Subjecti Application of M/SL&丁 Ltd fOr ratification of norrns of liCence

AA no-0310781699 dt.15-05-14

DES― I′ DGtt maV kindly refer to the above mentioned liCence of M/S
L&T Ltd. The firm has replied Vide thei「  letter of dated 30.10,2015

encloも ing their letter 6f dated 19.11,2014.The same has already been
exal‐lnlned earlier. 1)GFT is requested to get th見

.8'み:ダ

'ナ

lll::∫?
letter of dated 3 1.08,2015 tO exanline the requc

The above lssues with the approval of 1A(KKT)'

DGF「′FFDO,NC-1
Deptt.of HI′ UO No3(38)/14-TSW(B)dated

HARADi-IF.N [:.:.i
Foreign Trade Develc,pi-rr,r. ii )rlie er
Directorate General cf Fn-i :t iirrie

Department of Co;n:nerre
Udyog Bhawan, New Delhi

B.ffiayak
Development Officer

04-01-16

_|∈ D



/.こ
/リ

ー
MinistryofHeavylndustries&PublicEnterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject: Application of M/S L&T Ltd for ratification of norms of

licence AA no-0310781699 dt' 15-05-14

DES-I,DGFTmaykindlyrefertotheabovementionedlicenceof
M/S L&T Ltd .Th; firm has replied vide their letter of dated 01-04-

l-5. The observations to the reply is as follows'

1. The firm has not submitted the specification of the export

product.Ithasstatedthatthedetailsofexportproductat
AnnexureAandAnnexurelll,Butthesameisnotavailable'

2. The firm hai also not replied to point 2.of letter dated 20-

0B-14 regarding the details of spares tools etc'

3, The firm has also not submiited the calculation of clad

plates.Thefirmhadearliermentionedthatwastagewasdue
toExcess-Cutting,BendlingToleranceetc.Butnowithas
stated that wastJge is dueio mock up and the item will be

used as 
-tube 

shiet. Therefore, import item becomes a

Component'Thefirmmaythereforeindicatetheplacernent
oftubessheetsintheengineeringdrawingwiththenumber
of holes & the dimensions of the holes alongwith the drawing

of the tube sheet.
4, copy or strifping bill containing the endorsement of inputs

maY also be give.

The firm may be asked to submit

information/clarification examined the request'

The above issues with the approval of IA(KKT)'

Devё10pment OffiCer
31-08-15

31-08-15
DGF「′FTDO′ NC― I

Deptt.of HI′ UO No3(38)/14-TSW(B)dated

the   above

勲黒
3翼

llii[illl:£
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Governrnent of India
Ministry of Micro Srnall & Mediurn Enterprises

Office of the Development Commissioner
Mechanical Division

瀞       (Ъ

30(208)/15-ME

SuttCCt:AA no 3410040112 dated 22.05.14 for M/s Banco Products(India)Ltd.

Takillg cuc fl・ olll SION C-1891,thc noHns lllay be ixcd as fo1lows:―

・   Rclcvant sizc of Sno l to 3 of itcnls of ilnport lllay bc a1lo、 ved, as applied,

inclusive of30/O wastagc.

・   Impoll of Sno 4 111ay bc considcrcd as decidcd in NC ineeting vidc casc no.

2/26/80-ALC2/2013 dtd 18.03.14.

This issue whh thc approval ofDIcctor(ME)

吼 |ド

(K.S.Sodhi)
AD(ME)

Shri Haradhan Das,FTDO.DGFT UdhvoR Bhawan,New Delhi
O/othe DC(MSME)UO note No 30(208)/15-ME dated 06.01.16

tw
ltRnnoneN DAs

Foreion Trade Development Officer

bireciorare General ef f e:erqn 'rrace

DePartment of Cornrn*:t l:e

UdYog Bhawan, Nt:w [- uihi



Department of Heavv:ndustry

Udyog Bhavan

Ref:AA 0410158680 ToshibaJSW Chennai

Export Product: 3XSOOMW Steam Turbine LP.IP,HP Bladed Rotors for Kudki

power plant,NTPC-Total weight 224MT may be incorporated in AA.

Item 17 to 41 is deleted as it appears in EP .

This has the approval ofJS(RKS)

lndustrial Adv::"

Dy DGF丁′DES― l

TSllV(B)/3/165/2014 dated  /1/2016

的d酔難Bギ』ギ∬11
彎:期描1lT℃

Item4 to 16 under GN-4 with accountability clause.

一



Government of india
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(199ソ 15-ME

SutteCt:AA no 2210015101 datcd lo.lo.14 in respcct Of M/s lnd― Sphinx Precision Ltd.

Norinsinay bc nxcd as foHows:¨

Impolt Of Rclevant size Ofitcin at Sno l may be a1lowcd fOr 375 kgs(150000 nos On19

inclusivc Of 66.670/O wastage.

Impo■ Of■em at sno 21■ ay be a1lowed@upt0 5%of FOB valuc.

This issuc w■ h thc approval ofDirector(ME)

(K.S.Sodhi)
AD(ME)

Sllri H.DattITDO,DGFT,Udhvog Bhawall
O/othc DC(MSME)UO note n0 30(199)/15-ME dated 30.12.15

HAN DAS
Foreiqn Trade Developmenl O{firer

bireciot.tt General cf Fo:e';r :; rde

3:鶏誦翼:l貿∬じ鏑



lt
No. 4601 1 I 10ot2009-PC-ll (Pt.)

Government of lndia
Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals
Room No. 223, A Wing,

Shastri Bhawan, New Delhi-110 001
Dated the January 19,2016

OFFICE MEMORANDUM

Sub : Apptication from M/s. Poly Medicure Limited, New Delhi for issue of advance licence
(Licence No. 0510391954 dated 12.11.2014) for export of Non-Pyrogenic Sterile
!ntravenous lnfusion Sets (l.V.Sets) and corresponding import - reg

The undersigned is directed to refer to U.O. No. 01/80/050/00514i4M-15/DES-111674
dated 16.01.2015 from D.G.F.T on the subject cited above. The proposal of the firm has been
examined in this office. The Department of Chemicals & Petrochemicals recommends the present
Advance Authorization Application on the following basis :-

Item to be exported Quantity
Non Pyrogenic Sterile lntravenous Infusion Sets (l.V.Sets) 1 No.

Raw Material allowed for lmport Quantity
1. P.P. Granules 1.05Kg/Kg content in export product

2.  Latex Bulb Net plus 2% Wastage

3. ABS 1.05K9/Kg content in export product

4. Raw material recommended for 1 Kg Tube & parts/
components made from PVC compound

a) PVC Resin 0.6829 Kgs

b) Di-Octyl Phthalate (DOP)/ Hexamoll Dinch 0.3521 Kes

c) Di-OctylAdipate (DOA)/ Plastomoll DOA 0.0160 Kgs

d) Calcium Zinc Stabilizer 0.0107 Kes

e) Calcium Stearate 0.0054 Kgs

5. Needle (Stainless Steel) Net plus 2% Wastage

6. Luer Lock With Cap Net plus 2% Wastage

7.  Y― Site Net plus2% Wastage

8. Roller Body Net plus 2% Wastage

9. Paper Filter Net plus 2% Wastage

10. F‖ ter Net plus 2% Wastase

LL. Medical Kraft Paper (GSM 100+/-40%) As per packing policy

12. Polyester Polylaminate Film/Soft Blister Film As per packing policy

This has approval of the competent authority. %

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn.265
Fax: 2306 2225123061 613

(O.P. Sharma)
Joint lndustrial Adviser

Tel: 011-23071442
Telefax: 011-23071187

Email: omsharma@nic.in

c or{T r ade D ev e I o P m e n t O ff i ce r

bir".6trt" General of Foi'eigr: rrade

Deoartment of Comtnerce
[Oiog Bhawan' New Delhi



No.46011/106/2009-PC― ||(Pt)
Government oflndia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001

Dated the January 19,2016

OFFICE MEMORANDUM

Sub : Application from M/s. Poly Medicure Limited, New Delhi for issue of advance licence
(Licence No. 0S10391923 dated 15.11.2014) for export of Non-pyrogenic Sterile
lntravenous lnfusion sets (r.v.sets) and corresponding import - reg

The undersigned is directed to refer to U.o. No. 01/g0/o5o/00514/AM-15/DES-1/1675
dated 16.01-2015 from D.G.F.T on the subject cited above. The proposat of the firm has been
examined in this office. The Department of Chemicals & Petrochemicais recommends the present
Advance Authorization Application on the following basis :-

Item to be exported Quantity
Non Pyrogenic Sterile lntravenous lnfusion Sets (l.V.Sets) l No.
Raw Material allowed for lmport Quantity
L. P.P. Granules 1.05Kg/Kg content in export product
2. Latex Bulb Net plus 2% Wastage
3.ABS 1.OsKg/Kg content in export product
4. Raw material recommended for 1 Kg Tube & parts/

__ lg4ponents made from PVC compound
a)PVC Resin 0.6912 Kgs
b) Di-Octyl Phthalate (DOP)/ Hexamotl Dinch 0.3564 Kgs
c)Di-Octyl Adipate(DOAソ PlastomO‖ DOA 0.0162 Kgs
d)CalCium z:nc Stabilizer 0.0108 Kgs
e) Calcium Stearate 0.0054 Kgs
5.  Needle(Stainless Steeり Net plus 2% Wastage
6. Luer Lock With Cap Net plus 2%oWastage
7.  Y― Site Net plus 2% Wastage
8. Roller Body Net plus 2% Wastage
9. Paper Filter Net plus 2% Wastage
10。 F‖ ter Net plus 2% Wastage
11.Medical Kr,i Paper(GSM 100+/40%) As per packing policy
12. Polyester Polylaminate Film/Soft Blister Film As per packing policy

This has approval of the competent authority.
/

Joint lndustrial Adviser

丁el:011-23071442
Telefax:011-23071187
Email:omsharmaΩ nic.in

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn. 265
Fax: 2306 2225123061 613
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Foreiqn Trade Developn tenl O{lcer

bi*6trtt General of Foreigr: Trace

Deoartment of Commerce
loiog Bhawan, New Delhi



No. 4601 1 t 10612009-PC-ll (Pt.)
Government of lndia

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001

Dated the January 19,2016

OFFICE MEMORANDUM

Sub : Application from M/s. Poly Medicure Limited, New Delhi for issue of advance licence
(Licence No. 0510392135 dated 25.11.2014) for export of Flow Regulator with PVC Tube
and corresponding import - reg

The undersigned is directed to refer to U.O. No. 01/80/050/00507/AM-1S/DES-111676
dated 16.01.2015 from D.G.F.T on the subject cited above. The proposal of the firm has been
examined in this office. The Department of Chemicals & Petrochemicals recommends the present
Advance Authorization Application on the following basis :-

Item to be exported Quantity
Flow Resulator with PVC Tube 1 No.

Raw Material allowed for lmport Quantity
1. l.V Flow Regulator Net plus 2% Wastage

2. Luer Lock Net plus 2%WasIage
3. Raw material recommended for 1 Kg Tube & parts/

components made from PVC compound
1.067 KelKg content in export

product
a) PVC Resin 0.6912 Kgs

b) Di-Octyl Phthalate (DOP)/ Hexamoll Dinch 0.3564 Kgs

c) Di-OctylAdipate (DOA)/ Plastomoll DOA 0.0162 Kgs

d) Calcium Zinc Stabilizer 0.0108 Kes

e) Calcium Stearate 0.0054 Kgs

4. Medical Kraft Paper (GSM 100+/-40%) As per packing policy

5. Polyester Polylaminate Film/Soft Blister Film As per packing policy

This has approval of the competent authority. -l' /r_/J"ffYaw
(O.P. Sharma)

Joint lndustrial Adviser
Tel: 011-23071442

Telefax: 011-23071187
Email: omsharma@nic.in

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn.265
Fax: 2306 2225 123061 61 3

Foreign Trade Developr.'ent Of I;cer
Directorate General of Forerc,.l irrde

Department of Corn n, : r,;e,

Udyog Bhawan, New Delhi

ARADHAN DAS



Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(200)/15-ME

SutteCt AA no 3410040807 dated 17.12.14 for M/s Banco Products(India)Ltd.

Taking cue fl・ 01n SION C-1891,tlle nonlls illay bc flxcd as fO1lows:_

O  Rclevant size of sn0 1 10 3 of iteins of il■ port may be aHowed, as applied,
inclusive of30/0、 vastage.

This issuc with the approval ofDirectOr(ME)
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グ

Slll・ i Haradhall Das、 FTDO.DGFT Udhvog Bhawan,New Delhi
O/othe DC(MsME)UO note No 30(200)/15-ME dated 30.12.2015
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Department of Heavy lndustry

SubieCt:Ratification of AA No 0410160603 of BHEL Trichv

Export Product: 2X500 MIA/Steam Generatorfor NLC STPP′ net weight of
42501Mtt per unit be incorporated in AA.

ltem 12′ 14 to19′ 21′ 23to27,29to34 net to net vvithout wastage′ GN4.
lten1 20′ 22′ 28 may be deleted as notincluded in poncy

ltern 35 to 85 as per spares policy.

This has the approval ofJS

(||li:lii::::iiIII´

―
industrial Advisor

Dv DGFT′ DES‐ l

丁SVV/3/196/2015  dated  2/2015
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Department of HeavY lndustrY

Subject:RatificationofAANo041016090TofBHELTrichy,pipingCentre

Export product: 2 x 800 MW Steam Generator for NTPC Darlipalli, net weight of

2866MT per unit be incorporated in AA'

Item 14 as Per spares PolicY'

This has the aPProval of JS

た・―́_´
(K.K Tiwari)

lndustrialAdvisor

Dy DGFT′ DES― l

TsVV/3/220/2015 dated  2/2015

認癬熱:膜問l=I■誕
3:;:ξ l]:』↓:l:ξ[Iniiti品

of AA 410149287

As per C-1647

@houtwastage,GN4'
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Government of India
Ministry of Miclo Srnall & Mediurn Enterprises

Office of the Development Commissioner
Mechanical Division

3o(1e5y1s-ME,

Subject: AA no 0410160954 dated 25.08.15 for M/s Parker Hannifin India Pvt. Ltd.

The norms rnay be fixed as follows:-

Relevant size of Sno 1 to 1'3,17 to 19,21 to 42 and 44 to 47 of items of irnport rnay be

allowed on net to net basis and accountability clause.

Relevant size of Sno 14, 76, and 43 of items of irnport may be allowed as applied.

Sno 15 rnay be allowed @ upto 2% of FOB value.

Sno 20 may be allowed as per packaging policy.

This issues with the approval of Director (ME).

AD(ME)

Shri H.Das,FTDOn DGFT Udvo負 Bhawan Ncw Delhi

O/o The DC(MSME)UO note n0 30(195)/15-ME datcd 29.12.15

ForeCnT「albき過,2二[10,CPI
bit"tiotrt" General of Fo:e'1" -'ade

Department of Corrlrr'|rr:1 e

UdYog Bhawan, New Delhi
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(K.S.Sodhi)



Roo甲 No.223,A Wing,
Shastri Bhawan,Ncw Delhi-110 0ol

Dated the 17th December,2015

OFFICE ⅣIEⅣ10RANDUM

Sub:  Ratirlcation of 1lorms agaillst Advance Authorization Applications fronl pI1/s

Techboweb Text‖ e Engineering Pvt,Lt(l.,PI11lmbai AA No.0310730202 dated
03.4。 2013 and 0310771124 dated 20。 2.2014-― representation thereof

The undersigned is directed to refbr to DGFT I.D. No. 0l/80/050/000711AM-I4/DES-
I/1015 dated 30.10.2015 pertainingto the subject mentioned above and to communicate that
earlier the firrn has been recornmended import content for the above mentioned two advance
authorization applications on net to net basis. DGFT decided to recolnmend these
applications on net to ne tbasis. The firm represented vide letter dated 23.3.2015 giving
justification and clairned 10% wastages at various stages of manufacture. The firm's
application has been examined considering Chartered Engineer and Chartered Accountant
qqrtLfiqe{{al1qnfue-coqrrnend l0% wastage which is reasonable instea.d-of.net_to*net-basis.

This issues with the approval of Joint Secretary (Petrochemicals).

lO.P.LSharrfa)
Joillt indLIStrial Adviser

Tcl:Oll-23071442
Telcfax:011-23071187

Email:omsharmaの nに。in

No.46011/40/2014‐ PC.H
Governillent oflndia

Ministry ofChemicals&Fcrtilizers

Depaltmc,t of Chemicals`と Petrochelnicals 粁
%

w::=--'
469-4pp4N DAS

Foreign Trade Development Officer

Direciorate General of Foi'eign Trade

DePartment of Comrnerce
UdYog Bhawan, New Delhi

ジ絶1獣Ⅷ臨l叩鵬籠。m可 ,

Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225 123061613


